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PARLIAMENT OF INDIA
Monday, 21st May, 1951

The House met at Half-past Eight of
the Clock.

[MR. SPEAKER in the Chair]
ORAT. ANSWERS TO QUESTIONS

RECOVERY OF EDUCATIONAL LOANS

*4318. Dr. Ram Subhag Simgh: will
the Minister of Rehabilitation be
pleased to state the policy adnpted by
the Government of India and State
Governments in respect of recovery of
educational loans?

The Minister of State for Rehabili-
tation (Shri A. P, Jain): Educational
loans to displaced students studying
in Iudia are recoverable within a
period of 4 years from the date of the
payment of the last instalment of the
ioan or stipend. In deserving cases the
period of recovery is extended ‘o
6 years. Recovery of the loan comn-
mences 2 years after the payment of
the last instalment of the loan or
stipend.

The recovery of educational loans
advanced to displaced students study-
ing abroad commences one year after
the payment of the last instalment of
the loan and is completed in 36
monthly instalments.

Dr. Ram Subhag Singh: May I know
whether any amount of educational
loan money has so far been recovered
and if so, what is that amount?

Shri A. P. Jain: I do not think any
of the educational loans have been
recovered as yet.

Dr. Ram Subhag Singh: May I know
the total amount of educational loens

ven to displaced persons from West

akistan?

Shri A. P. Jain: So far Rs. 39.29.410
have been paid as loans to 7,845 dis-
103 P. S. Deb.
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placed students under the loan scheme.
The latter figure does not include the
number of displaced students in.
Bombay and Himachal Pradesh whose
figures are not available.

Dr. Ram Subhag Singh: May I know
whether the educational loan has also
been given to displaced persons from
East Pakistan?

Shri A. P. Jain: Yes.

Shri A. C. Guha: Does fthe figure
given by the hon. Minister include
also those given to refugees coming
from East Pakistan?

Shri A. P. Jain: No.

Shri Chattopadhyay: May I know
how much loan has been given to the
xState, Governments as educational
oans?

Shri A. P. Jain: I have got revised
figures fir 194849 and allotments for
1950-51. Free education to displaced
students up to the primary stuge in
1948-49 and 1949-50 total Rs. 14.53.831.
Free grant etc. to displaced students
studying in 9tb and 10th classes in
1948-49 and 1948-50 total Rs. 34,14,465.
Free education of displaced students
up tc High School standard in camps
total Rs. 16,19,508. Total for the two
years is Rs. 64,67.895. For the current
year, there is a long list relating to
cach of the States and the ‘:ﬂgl allot-
ment for 1950-51 is Rs. 1,24,63,300.

Mr. Speaker: Next question.
PROHIBITION

«4319. Shri Rathnaswamy: Will the
Prime Minister he pleased to state:

(a) whether it is a fact that some
foreign Governments have anproached
India to supply infarmation in vegard
te working of Prohibition in the
variQus States in Indis;

b) if so. what are those countries
th;t )have,- asked for roch information:

«~ and
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(c) whether any reply has been sent
so far to those countries and if so,
what are the various important aspects
of the prohibition policy on which em-
phasis has been laid?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b).
Only the Government of Ceylon have
approached the Government of India
for information about the working of
prohibition in India;

(c) No reply has so far been sent,
as information is being collected from
the State Governments concerned.

Shri Rathnaswamy: May I know
whether the picture painted by Gov-
ernment has given the impression to
foreign countries which sought for
some information in regard to the
working of prohibition in the various
States. particularly in Madras, that
prohibition has been a success?

Mr. Speaker: He mav put his ques-
tion for information. What information
does he want?

Shri Rathnaswamy: The reply given
to vart (a) of the question is not
audible to me.

Mr. Sveaker: The information was
asked only by the Ceylon Government.
and rone else. Next question.

BusTt OF MAHATMA GANDHI

*4320. Dr. Ram Subhag Sinch: Will
the Minister nf Works, Production and
Supply be pleased to state:

(a) whether it is a fact that a Bom-
hay artist has submitted 2 vlan to
Government for ererting a 114 fcot
hust of Mahatma Gandhi in New
Delhi; and

(b) if so, whether Government have
made any decrision in regard to accept-
ing that plan?

The Deputv Minister nf Works. Pro-
duction and Supply (Shri Buragohain):
(a) A plan for erecting a 114 font hust
of Mahatma Gandhi in New Delhi has
been wubmitted by a Bombay sculptor
to the Mahatma Gandhi Memorial
Design Committee. which has been
set up by the Government nf Indin to
advise them on the selectinn of a
Jdesign for the memorial to Mahatma
Ganadhi at Rajghat.

(b, No. The desien for the pro-

posed memorial is stil  under con-
sideration of the committee, whose
recommendations are awaited by

Government.

Pr. Ram Subhax Singh: Mav I know
“wow long it would take for the
~overnment to come to a dacision on
the A4esign for the memorial?
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Shri Buragohain: Besides this.
several other suggestions and designs
have been received from this country
and also from outside this countiry
and probably they will be considered
at the next meeting of this Committece.

Dr. Ram Subhag Singh: May I know
whether any calculation of the cost of
construction of that statue has also
been made, and if so, what 1is the
estimated amount? i

Shri Buragohain: With regard to
this design, according to a rough esti-
mate made by the Chiet Engineer, it
should cost about Rs. 50 lakhs.

Dr. Ram Subhag Singh: May I know
where that statue is proposed to he
erected?

Mr. Speaker: Order. order. I think
he said that the matter is under con-
sideration.

Goop WiLL MissioN To CEYLON ETC.

*4321. Shri Rathnaswamy: Will the
Prime Minister be pleased to state:

(a) whether it is the intention ot
Government to send a Good Will
Mission tn Ceylnon. Burma. Pakistan
and to Middle East countries; and

(b) if so. whether Government have
made anv decision regarding personnel
nf the deoutations and the date when
they are to be sent?

The Deputv Minister of FExternal
Affairs (Dr. Keskar): (a) and (b).
The Government of India bhave nn
intention at nresent to send a GooAd
Will Mission to Ceylon. Burma and
Pakistan. As regards Middle Fast
~nnntries the hon. Msulana Abnul
Kalam Azad accomnanied bv the
Joint Edvcational Adviser, will pay
vigits of Friendshio ard Goodwill to
Turkey and Iran in June and July
next on his return journey after a
tour in Furove. Tt is also nrovosed that
Shrimati Fannah Sen. India’s Delegate
to the U.N. Sub-Commiccion on the
Status of Women., and President of
the All Tndia Women'’s Conference,
should halt in Turkey on her retnrn
journev and address snme of the
women's organications and educational
institutions there.

Shrli Rathnaswamv: Mav I know
whether this Mission will take the
aopportunity of discussine with the
Government of Cevlon about the ques-
tion of its failure to redister thousands
of Indians living in Ceylon?

Ur. Keskar: Mv hon. friend has not
followed my reply. No mission is golna
to Ceylon.
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Shri R. Velayudhan: May I know
whether the Good Will Mission to the
Middie East will also visit the State
of Israel?

Dr. Keskar: No, Sir.

Shri Rathmaswamy: May 1 know
whether the Government considers
the desirability of sending a mission
to such countries where it is evident
that the Indians there do not get
proper and just treatment at the hands
of those Governments?

Mr. Speaker: Order,
question.

order. Next

PAKISTAN NEWSPAPER ALLEGATION
AGAINST INDIAN AMBASSADOR
IN KaBuL

*4324. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state:

(a) whether it has come to the
notice of Government that a Pakistan
paper, Khatoon, has alleged that
the Indian Ambassador in Kabul had
prior knowledge of the recent cons-
piracy in Pakistan and that he was
associated with the Pakistani military
officers who were arrested,;

(b) whether the Government of
India have protested to the Govern-
ment of Pakistan against this paper
making such defamatory attack on the
Indian Ambassador; and

(c) if so, whether the Government
of Pakistan have taken any action
against that paper?

The Deputy Minister of External
Aftairs (Dr. Keskar): (a) Yes.

(b) Yes.

(¢) A reply from the Pakistan
Government is awaited.

Dr. Ram Subhag Singh: May I know
whether the Government have made
any inquiry about the basis for such
auegation?

Dr. Keskar: It is not possible for
Government to make an inquiry re-
garding this matter. It is published
In a paper in Pakistan. 1t is for the
Pakistan Government to inquire from
the particular paper on what basis it
has published those things.

Dr. Ram Subhag Singh: May I know
whether the Government will in due
course inform the House what are the
chief terms of our protest and the reply
which would be received from the
Government of Pakistan?

Dr. Keskar: The form of protest is
the usual one. There is nothing new
in the form of protest. but whatever
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reply is received, certainly we will let
the House know.

Dr. Ram Subhag Singh: May I know
how long it would take for the Govern-
ment of Pakistan to send a reply?

Mr. Speaker: Order. order. It is for
the Government of Pakistan.

CoTtroN PoLICY

*4325. Shri B. R. Bhagat: Will the
Minister ot Commerce and Industry
be pleased to state:

(a) whether a broad outline of the
Government of India’s Cotton Policy
is under consideration by the Central
Cotton Advisory Board;

(b) if so, what are the points under
consideration; and

(c) whether a new Cotton Policy
statement will be made?

The Deputy Minister of Commerce
and Industry (Sari Karmarkar): (a)
Yes, Sir.

(b) It will not be in the public
mterest to divuige the points under
consideration at tnis stage.

(¢) Yes, Sir.

Shri B. R. Bhagat: May I know
whether the consideration of the price
structure of cotton was ever before

the Board?

Shri Karmarkar: Does the hon.
Member mean, in the past?

Shri B. R. Bhagat: I refer to the
new policy.

Shri Karmarkar: Yes, Sir. As [ said,
it will not be in the public interest at
the present stage to divulge that.

JAPANESE REARMAMENT

*4326. Shri Kamath: Will the Prime
Minister be pleased to refer to his
answer 40 my supplementary gquestion
on starred question No. 3522 asxed on
the 26th April, 1851 regarding the pro-
posed peace treaty with Japan and
state:

(a) on what date or dates and
where the Prime Minister, expressed
his views to foreign correspondauts on
the subject of Japanese rearmament;
and

(b) a brief resume of those views?

The Deputy Minister of External
Aftairs (Dr. Keskar): (a) and (b).
The Prime Minister has not discussed
the proposed Treaty with Japan at
any time, but casual references have
been made by him in the course of
Press interviews, notably in October,
1950 in Delhi and in January, 1931 in
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Bombay. Till recently there were no
terms of a proposed Treaty to be dis-
cussed. The Prime Minister laid stress
on the desirability of having an early
Peace Treaty.

In October, 1950 an editor of the
Nippon Times of Japan interviewed
him in Delhi and asked him specially
about his views regarding Japanese
disarmament which had been made a
part of the Japanese Constitution. The
Prime Minister said that it was diffi-
cult for him to advise any country in
regard to its internal policy, but he
would like to congratulate the Japanese
on their publicly renouncing war and
armaments. That was a brave decision
and it seemed to him a wise decision.
There were risks involved in it, but
there appeared to be risks in any
course that might be adopted. The
Prime Minister emphasised that what-
ever the decision this had to be of the
Japanese people willingly and volun-
tarily taken. No imposed decision
would have much value.

Shri Kamath: Does this view about
Japanese re-armament coincide with
the view expressed by the Prime
Minister or held by the Government
of India with regard to the proposal
for German re-armament?

The Pruuc Minister (Shri Jawahar-
fal Nehru): The two are rather
different and there is no conflict bet-
ween the views expressed. In regard
to Japan the question arose because in
the Japanese Constitution today there
is a definite clause renouncing war
and armaments. In Germany the ques-
tion hus not arisen in that way; but
it has been stated on our behalf that
any proposal for German re-armament
mignt create difficulties.

Shrl Kamath: Is it not a fact that
the Japanese Government has recently
agreed to the American proposal for
a Japanese security force or a Japanese
army in the interests of the security
and defence of Japan itself?

Shri Jawaharlal Nehru: So far as I
know, that is a limited force. It is
entirely for the Japanese to decide,
not for us to decide on behalf of the
Japanese. In the course of a rather
private talk with a Japanese Editor,
certain opinion was expressed. In thre
main, it wag that the Japanese should
themselves deeide as they think fit.

Shri Kamath: Have the Government
received......

Mr. Speaker: Order, order; I am
going to the next question. He is
arguing.

Sh¥i Kamath: I am not arguing.
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Soar

*4327. Shri A. C. Guha: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the total production of snap in
India during the years 1947 and 1948;

(b) the number of factories in 1948
and in 1950 producing soap;

(c) whether any of the factories
have closed down; and

(d) the total imports of soap during
the years 1947, 1948, 1949 and 1)50?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)

Year_ Quantity
_produced
(in tons)

(estimated)
1947 79,500
1948 1,80,000
(b) 1848 79
1950 6

The above figures are for organised
factories only.

(c) Seven old factories have closed
down and four new factories have
started production since 1948.

(d) Year Quantity
(in thousand
tons)

194748 517-25
1948-49 183-05
1949-50 142-60
April 1850 to
February, 1951. 170-95

Shri A. C. Guha: May I know what
is the installed capacity of the
factories?

Shri Karmarkar: The installed capa-
city is for 2,70,000 tons.

Shri A. C. Guha: May I know the
reasons why the actual production has

fallen so short of the installed capa-
city?

Shri Karmarkar: Recently, I under-
stand, owing to the stoppage of exports*"
to Pakistan. That is one of the princi-
pal reasons.

Shri A. C. Guha: In 1947, and 1948
the production was much below the
installed capacity whereas the country
was importing a large quantity of
s08p.

Shri Karmarkar: So?
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Shri A. C. Guha: So, what is the
reason for the lower production than
the installed capacity of the factories?

Shri Karmarkar: The lower produc-
tion is due to the fact that the fac-
tories have been producing less than
their installed capacity.

Mr. Speaker: The hon. Member
assumes that the installed capacity
must always be working to the fullest
possible extent. That is not so in any
commercial undertaking.

Shri A. C. Guha: It is below 50 per
cent.

Mr. Speaker: Whatever it may be;
he must understand the basic com-
mercial principle.

Shri A. C. Guha: May I know what
are the different varieties of soaps,
e.g. laundry soap, toilet soap etc. pro-
duced and what is the percentage (f
the production of each?

Shri Karmarkar: I have no figures
separately for laundry and toilet soaps.

Shri R. Velayudhan: With reference
to the answer to part (c) of the ques-
tion, may I know whether these
factories were closed due to lack of
raw materials?

Shri Karmarkar: No, Sir; I have no
information. As a matter of fact,
seven have closed down and four new
facturies have come into being. I could
not say the reason why the seven
factories closed down.

Shri Kishorimohan Tripathi: May I
know if it is a fact that production has
gone down for want of supply of
caustic soda?

Shri Karmarkar: We understand
there were difficulties on account of
short supply of caustic soda. Govern-
ment have been issuing liberal licences
for this. Caustic soda is a scarce com-
modity today.

Dr. V. Subramaniam: What is the
quantity of glycerine produced as a
by-product?

Shri Karmarkar: I have no ready
figures.

PLASTIC INDUSTRY

*4328. Shri Rathnaswamy: Will tbe
Minister of Commerce and Industry
be pleased to state:

(a) how many Plastics Factories are
working in India and at what places;

(b) what is the total ouwput of
these factories in the last two years;

(¢) whether the capital invested ie
these industries is wholly indigenous
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or foreign capital also is invested aud
it so, in what proportion; and

(d) what are the foreign markets
captured by this industry and the
total ?exports during the past two
years

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
There are 75 factories, the important
ones being located at Bombay, Cal-
:1‘11“1:' Kanpur, Bangalore and Kapur-

ala,

(b) 1849—10-18 lakhs gross articles
1950—22-9 lakhs gross articles.

(c) The capital invested is wholly
indigenous.

(d) Information is not readily avail-
able, as plastic goods were not sepa-
rately specified in the Export Trade
Returns prior to April, 1951,

Shri Rathnaswamy: May I know to
what extent and in what sha
Government has so fer extended assis-
tance or aid to some of these industries
which have sought aid from the
Centre?

Shri Karmarkar: Government have
extended every possible assistance to
this new rising industry. My hon.
friend will be glad to note that during
the last three years, this industry has
made good progress which is largely
due to Government aid in the form
of reduction of the import duty on
raw materials and also indirect pro-
tection by way of import duty on
imported goods.

Shri Sondhi: What is the total
amount of rebate given on the import
of raw materials?

Shri Karmarkar: I should like to
have notice.

Dr. M. V. Gangadhara Siva: How
many foreign qualified Indians are
working in these factories?

Shri Karmarkar: A few of them, I
understand, are foreign qualified.
These firms have been interested in
asking for technical personnel.

Shri Hussain Imam: May I know
whether the raw materials are entirely
imported or manufactured in India
also?

Shri Karmarkar: One of the princi-
pal raw materials that is manufactured
now in India is Phenol formaldehyde
moulding powder. There has been an
increase of production from 72 tons
in 1948 to 255 tons in 1950.

Shri A. C. Guha: May I know how
the raw materials are produced in
each of the States?
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Shri Karmarkar: I should
mave notice.

Shri Sondhi: What is the total
amount of formaldehyde powder
needed by the factories and what is
the total local proauction?

Shri Karmarkar: I should like to
have notice.

Shri Amolakh Chand: May I know
what is the subsidy given in cash to
these industries?

Shri Karmarkar: No
given. .

woy w1 fawew
*¥RR. o) WiE : ®y7 Avforey aqu
Wy AN qg WHEE N g w0

like to

subsidy is

(q) war ag ® § f5 qOR
aex fagcer €1 A T gomredy W
w3t w7 fawre w W@ §; qw

(#r) wav ag # @ § f& sy
vk fodare qaar wtear e
fareor 7 wE qore ®Y, A Q] ve-ve
% wufoq ff, IgaE w1 fAqT A<
L

DI1STRIBUTION OF CLOTH

[*4329. Shri  Jangde: Wil  the
Minister of Commerce and JIndustry
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to introduce a new
sy;tem for the distribution of cloth;
an

(b) whether it is also a fact that the
State Governments are contemplating
to adopt the District and Village-wise
system, which was prevalent during
the year 1947-48, for the distribution
of cloth?]

The Deputy Minister of Commerce
§nd Industry (Shri Karmarkar): (a)
0.

(b) According to the information
received from the States in most of
them quotas are fixed district-wise
and the District officers subdivide the
quotas for rural areas. It is the duty
of the State Governments to arrange
internal distribution in such a manner
that the consumers get the cloth at
controlled prices and they may adopt
such system as is best suited to local
conditions.
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off wing ;w47 ATAT A W
TaeTad fF a tAve-ve § waE @
faazor ¥7 gqr ® A AT Af
¥aT W% FIA ® w7y v 4 ?

[Shri Jangde: Will the hon. Minis-
ter be pleased to state what were the
reasons for abolishing the system of
distribution of cloth existing in 1947-
48 and starting a new system instead?]

off FeATCRT: T E AR 7 W
Tfew wfgg

[Shri Karmarkar: I require notice
for that.]

st Wiy : T AAAT wAT AT
ST fF gL Q& Mg & F98 &
farcr & swr uw &Y € ar e
wom g £ ,
[Shri Jangde: Will the hon. Minis-
ter state whether the system of cloth

distribution is the same in every State
or ditferent?]

off weATewe ;. 7O A §
HST HHT § |

[Shri Karmarkar: I
difterent.]

off wing : w1 A WA AR
TAIET & € 7E A FIE § FEHW
q qgh @S BT AT 9T 6E 7
w1 faoiq fear mar g ¢

think it is

[Shri Jangde: Will the hon. Minis-
ter please state as to what decisions
were reachred in the meeting called
here on the 8th May in connection
with cloth?)

off wowrewe : W) fauig &gt a<
fed ™ ag Wit TER F FHI
AT § @I & W ® A |7
feiry Rede aff T awar) A
RSN N TEAT 9§ T A
CHRATT T FHAT |

[Shri Karmarkar: The decisions
reached there are under the considera-
tion of the Government. Hence I can-
not give any detailed statement in
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that regard. I will be able to furnish
the information when the whole matter
bas been finalised.]

Shri R. Velayudhan: May I know
whether Government were able to
distribute to the States the quotas
demanded by each of them?

Shri Karmarkar: Does the hon.
Member mean the quantity demanded
by them during the last three months?

Shri R. Velayudhan: Yes, the last
quarter.

Shri Karmarkar: As the hon. Mem-
ber knows from the answers given on
the floor of the Hou<e, there has been
a deflnite attempt to increase the
quota of each State. But as a matter
of fact. we have not been able to
supply them the full quota. As has
been mentioned by my senior
colleague, we have been able to supnly
only 1.09.000 bales in Marchkr and the
allotments have been progressivelv
increasing. By the end of June we
hope to reach a satisfactory vosition
so far as the supply to the States is
concerned.

Shri Hussain Imam: Do Govern-
ment vrovose to institute any scheme
to give more cloth to orocessers, and
reduring the quota left with the
mills?

Shri Karmarkar: Sir. this does not
arfse from the question of State-wise
distribution.

st Jte et qETT WA qE
TeTHR 5 §n 1¥e-Y¢ & N wad
¥ Paaror ¥ wur Y Ju F w1 AW
& 8 eqmr ff a9 safy ww @Ew
o7 e A gy ar, ate
qOT ¥ ®T8 qATe w7 AMT AT,
W& wrer arre aga dar 2
[Shri Jamede: Will the hon. Minis-
ter please state whether it is a fact
that there was no scope for black-
marketing {e. there did not prevail
black-market under the cloth distri-
bution system prevalent in 1047-48
and that there is much scope for black
marketing i.e. much black marketing
is prevalent under the new system?]

Mr. Speaker: It is a matter of
opinion and experiments.

w8 w1 yor faw

o 3o, sft wim? . W wifrem
o vay 5N gy wreR @ gur
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=4 f5 ¥y qow (%), (w)qar
() wqwferd B T w o
& T fed oA S wew &
aw e o3 sfaaew s &1 fAAR
s €7

FREE SALE oF CLOTH

[*4330. Shri Jangde: Will the
Minister of Commerce and Industry
be pleased to state whether Govern:
ment propose to abolish ‘A’. ‘B’ and
‘C’ licences and prohibit the free sal2 of
cloth under them?]

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): It is
the function of State Government to
license various categories of dealers.
As far as the Government of India is
aware., no change is conternplated in
the issue of these licences by various
States.

st wring : w7 ATl W AR
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[Shri Jangde: Will the hon. Minis-
ter be nleased to state whether it is
a fact that recently the Mndhya Pra-
desh iGovernment have decided to
abolish A and C Class dealers’
licences and retain only the Class B
licence?]

Shri Karmarkar: I have no infor-
mation.

TORQUAY TARIFF CONFERENCE

*4331. Shri Amolakh Chand; Will the
Minister of Commerce and TIndustry
be pleased to state:

(a) the number of agreements enter-
~d into bv India as a result of Torquay
Tariff Conference and the names of
the countries with whom the axree-
ment- have been or are to be entered
into: and

(b) whether these agreements are
bilateral?

The Denuty Minister of Commerce
and Induetrv (Shri Karmarkar): (a)
Tndia’s Delegation to the Torquay
Tariff Conference entered into negotia-
tfons withh fourteen countries. As a
result of these necgotiations, agree-
ments with three existing contracting
parties to the General Agreemen! on
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Tariffs and Trade, namely, Canada,
Denmark and Indonesia, and with
Austria, Western Germany, Peru,
Philippines and Turkey which intend
to accede to the General Agreement
have been concluded.

(b) The normal procedure for tariff
negotiations under the General Agree-
ment on Tariffs and Trade is that each
participating  country enters into
bilateral negotiations with each other.
The concessions given as a result of
such negotiations are extended to all
countries which are contracting parties
to the General Agreement.

Shri Amolakh Chand: Sir, is it a
fact that 34 nations took part in the
conference to prescribe a remedy
which could save the “Bretton Woods
Twins” from premature death?

Shri Karmarkar: As the hon. Mem-
ber knows, there were three conter-
ences in this connection, the first one
being the one at Geneva where certain
countries came together and agreed
to alter or reduce certain tariffs. The
second one was at Annecey. And there
was this third conference at Torquay
where India entered into certhin
agreements with other countries. The
principal idea is that the lowering of
fariffs in respect of certain a
commodities would permit of freer
flow of goods. Whether it resulted in
saving or helping or killing the
“Bretton Woods Twins” the hon.
Member can gather by reading the
literature connected with thece
conierences.

Shri Amolakh Chand: Did the Inter-
national Monetary Fund recommen.d
to the conference that the world's
currency and exchange were adequate
to launch an experiment in freer

trade?

Shri Karmarkar: 1 cannot say that
off-hrand.

Shri A. C. Guha: What are the
direct and indirect concessions received
and offered by India at this confer-

ence?

Shri Karmarkar: There were, and
the balance-gsheet resulting from these
various negotiations is something like
this: (i) Trade covered by .concesslons
received by direct negotiations judged
by the 1948-49 figures were
Rs. 1,84,80,100. (il) Concessions receiv-
ed by India by indirect negotiations.
Rs. 1,78.87.800. (iil) Copcesslms
received by other countries, Rs.
3,44,45,000.

Mr. .Speaker: Is that in favour of
Indis?

21 MAY 1951

Oral Answers 4460

Shri Kirmarkar: It is not a question
of it being in favour of India, in the
sense inat what we have given to
others is more or less than what we
have gained. It is not an exact
balance-sheet, drawn between the
profits and losses. Commodities are
taken in which we make small con-
cessions and in the long run we do
not lose. So also others make certain
concessions in certain commodities in
which they do not make any loss.

Shri Amolakh Chand: Is it a fact
that Torquay offered no promise to
India that she will get what she needs
urgently for her economic progress?

Shri Karmarkar: The Torquay con-
ference was principally concerned
with these tariff concessions. In res-
pect of the economic development of
under-developed countries, it is the
International Trade organisation that
might have done something. At
Torquay oqu tariff concessions bet-
ween certain countries made on a
voluntary basis were decided on.

Shri A. C. Guha: Was it open to
any of the parties of the G.A.T.T. to
withdraw from the commitments of
the G.AT.T. and if so, how many
withdrew in this manner? Did India
also take advantage of this privilege?

Shri Karmarkar: After the first
three years which as far as I remem-
ber ended in January 1851. it was
open to any of the contracting parties
to withdraw from any of the conces-
sions that had been entered into, in-
volving as it would the withdrawal of
the other country concerned. But so
far as I can see no country thought
it wise to withdraw any of the con-
cessions that had been given.

. Shri R. Velayudhan: While entering
into such bilateral agreements. may 1
know whether it is a fact that the
position of the availability of goods in
India was not taken into account?

Shri Karmarkar: The hon. Member’s
information is wrong.

Shri Amolakh Chand: Has India ex-
tended for three years the agreement
she has entered into at the G.A.T.T.
conference?

Shri Karmarkar: If the hon. Mem-
ber means the agreement entered into
earlier and which ended in January
1951, the answer is “Yes”.

KaALYAN Camp

*4335. Shri Sidhva: (a) Will the
Minister of Rehabilitation be pleased
to state what amount is likely to be
spent for constructing houses in
Kalyan Camp (Bombay)?
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(b) What amount was spent during
the year 1950 and how many tene-
ments have so far been built?

(c) What are the permanent indus-
trial centres opened in this camp?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Rs. 337-50
lakh:.are likely to be spent on con-
struction, according to thc plans
i:rmtulated by the Bombay Govern-

ent.

(b) (i) Rs. 43-50 lakhs on construc-
tion alone. In addition a sum of Rs. 50
lakhs was spent on acquisition of
lands and payments made to Ministry
ot Defence for Military assets (Total
Rs. 93-50 lakhs).

(il) 1380 new tenements and 400 re-
conditioned tenements have been com-
pleted so far.

(c) One Vocational Training Centre
to_r training 635 displaced persons and
with scope for employment of 167
trained workers.

One Production Cenire to provide
employment for 305 workers.

One Works Centre for 180 workers.

Besides trat a number of private
industrial undertakings have been
started in the township.

Shri Sidhva: Does the sum of
Rs. 337-50 lakhs mentioned by the
hon. Minister represent only the cost
of the construction of buildings or
does it include the sum paid to the
Defence Ministry or to some private
owners for the acquisition of the land?

Shri A. P. Jain: Sir, the question
is there and so also the answer. The
question is about the construction of
houses and so the answer is about the
construction of houses also.

Shri Sidhva: What is the total num-
ber of families in this Kalyan Camp?

Shri A, P. Jain: The population is
near about a lakh, the number of
families being about 20,000, may be
tncreased a little more and come to
about 25,000 families.

Shri Sidhva: How many tenements
are likely to be built out of the sum
of Rs. 43-50 lakbs, this year?

Shri A. P. Jain: We have made
quite a big allotment this year. I do
not know the exact number of tene-
ments, but I shall supply the infor-
mation to the hon. Member if he so
desires.

Shri Sidhva: Is it the three year
complete programme? When will it
be completed?
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Shri A, P. Jain: It is difficult to
say. But [ hope that by and large tlre
programme will be completed by the
end of 1952-53.

Dr. Deshmukh: May I know if there
are any Co-operative Organizations at
the Kalyan Camp and has Govern-
ment found it possible to assist them
in any way?

Shri A. P. Jain: There may be but
I have not known of any important
co-operative enterprise.

Shri Sondhi: What is the total
locked up capital in unsaleable goods
produced by these Centres?

Shri A. P. Jain: I require notice of
that question.

TRAVELLING ALLOWANCES AND OTHER
CHARGES

*4337, Shri Sidhva: Wil the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the sug-
gestions made in the Estimates Com-
mittee’s first report at page 6, paras
16 and 186, regarding travelling allow-
ances and other charges;

(b) if so, whether the suggestions
made to reduce the number of tours
by officers and thus cut down ex-
penses, have been carried out from
this year and if not, why not; and

(c) what action has been taken to
carry out the suggestions regarding
cutting down of expenses on postage,
telegram, and telephone rents and
charges?

The Deputy Minister of Commerce
:{nd Industry (Shri Karmarkar): (a)
es.

(b) Tours have been reduced to the
minimum.

(c) The following measures have
been taken to reduce expenditure
under the head ‘other charges’:

(i) The use of the secraphone is
made in exceptional cases of
extreme urgency and seecrecy.

(ii) Residential telephones are
provided to those officers
whose official duties demand
that they should have tele-
phones at their vesidences.

(iif) Telegrams are avoided as
far as possible and increasing
use is made of the air mail.

(iv) Trunk calls.are made on the
authority of an officer mot
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below the rank of a Deputy
Secretary.

(v) The question of setting up a
private Branch telephone ex-
change for the whole Ministry
is under examination.

Out of a budget allotment of Rs. 4
lakhs for 1950-51, a saving of
Rs. 145,000 was effected as a result
of the rigid check exercised on ex-
penditure.

Shri Sidhva: Is it the
expenditure?

Shri Karmarkar: It is the total
expenditure.

Shri Sidhva: The hon. Minister
stated in reply to (a) that tour has
been reduced to the minimum. The
Estimates Committee reported on the
Ministry of Industry and Supply be-
cause it was a separate Ministry at
that time and the amount spent was
about 92,000 which worked out to 15
trips per month viz., 15 persons went
every month. May I know how much
of that is reduced now and how many
officers travel and do they travel 15
days in a month?

combined

Shri Karmarkar: I would assure my
hon. friend that the tours have been
reduced considerably.

Shri Sidhva: How much amount is
provided for this year?

Shri Karmarkar: I would like to
have notice.

Shri Kamath: Are there any rules
governing the use of special r
chartered planes by Ministers, and the
persons apart from officers whom
they are permitted to take on such
journeys?

Mr. Speaker: I think this question
was answered specifically.

Shri Kamath: Just now?
Mr. Speaker: About a week back.

Shri Sondhi: It was only Defence
Ministry.

Shri Karmarkar: I had not the
pleasure of travelling in a chartered
plane so far nor anyone in the Minis-
try. If that is permissible, we shall
consider it.

Shri Sidhva: It was shown that the
I. and S. Ministry spent Rs. 2,860,000
for rent and telephone. What is the
break-up of the reduction that has
been caused in the rent of telephones?

Shri Karmarkar: I would like to
kave notice of these things.
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CENSUS OF INDUSTRIES

“4338. Shri Krishnanand Rai: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether census of manufac-
turing industries has been completed
and if not, by what time it will be
completed;

(b) whether in the census of in-
dusftries statistics are collected sepa-
rately of large scale industries, of
small and cottage scale industries
and those conducted both on large
and small scale; and

. (¢) by what extent the number of
industries in large and small scales
have increased or decreased in the
post-war period?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The census of manufacturing indus-
tries for the years 1946, 1947, 1948 and
1849, has been completed and the
census reports, except that for
1949, have already been published.
The repori for the year 1949 is under
preparation.

(b) The census is, at present,
limited to 29 specified industries and
covers only factories using power and
employing 20 or more persons.

(c) A statement is laid on the Table
of the House showing the number of
factories covered by the census in the
29 specified industries during the
years 1846 to 1950. [See Appendix
XXV, annexure No. 39.]

Shri Krishmanand Rai: May I know
whether it has been published?

Shri Karmarkar: Yes. For 1946,
1047, and 1948; these have been
published and the hon. Member will
find very precious information in them.

Shri Shiva Rao: Is it a fact that
the Cottage Industries Board passed a
resolution asking for a survey State-
wise of Cottage industries in different
States and may I know whether any
action has been taken on that?

Shri Karmarkar: So far as I remem-
ber my hon. friend asked a supple-
mentary question some days back and
so far as I remember, my reply was -
that we had circularised all the States
and only three replied and we have
again re-circularised. -

Shri A. C. Guha: The hon. Minister
gave the figure of the number of in-
dustries in the post-war and pre-war
periods. May I know the production
of those industries before and after
the war?
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Shri Karmarkar: If the bon. Mem-
ber reads the report, he will find the
information.

Shri Syamnandan Sahaya: Has it
been brought to the notice of Govern-
ment that many factories working
during the war have ceased produc-
tion and if so, do the figures of census
include such factories as were operat-
ing during the war and have since
ceased production?

Shri Karmarkar: Normally
relates to existing ones.

EMBLEMS AND NAMES AcCT

*4339. Shri 8. N. Das: (a) Will the
Minister of Commerce and Industry
be pleased to state the number of
cases brought to the notice of Gov-
ernment of the unauthorised use of
names, emblems or official seals men-
tioned in the Schedule of the Emblems
and Names (Prevention of Improper
Use) Act, 1950 since its enforcement?

(b) What are the additions or
alterations made in the Schedule by
the Government of India as em-
powered by the said Act?

The Deputy Minister of Commerce
;.nd Industry (Shri Karmarkar): (a)
our,

(b) No alterations in thre Schedule
have so far been made.

Shri S. N. Das: May I know whether
Government have considered the
inclusion of the name of Mahatma
Gandhi in the Schedule?

Mr. Speaker: He is making a sugges-
tion for action.

Shri 8. N. Das: May I know whether
any Indian citizen living outside India
has been found acting in contraven-
tion of this Act?

Shri Karmarkar: Yes, I think in the
case of one of them. The Commissioner
for the Government of India In
Mauritius reported that a pictorial
repregentation of the Indian National
Flag was used by Messrs. J. M. Shasha
and Sons Ltd. Manchester, on white
cloth. The Commercial Adviser to the
High Commissioner in U.K. was asked
to represent the matter to the Board
of Trade and the firm agreed to dis-
‘continue tlre use. Another complaint
was from Singapore and the third
from New Zealand.

Shri 8. N. Das: May I know ihe
number of cases in which permission
for use of any of these names or
emblems has been allowed by - the
Government?

Shri Karmarkar: I would
have notice,

census

like t>
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Shri 8. N. Das: May I know the
number of cases of Commercial Bodies
who have been refused registration
because they contravened the Act?

Shri Karmarkar: I should like to
have notice.

CLOTH ALLOTMENT FOR BIHAR

*4340. Shri Kshudiram Mahata:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantity of cloth allotted
to the State of Bihar during the last
four months;

(b) the percentage of such aljot-
ment which has reached Bihar so far;
and

(c) the percentage of dhoti, saree
and other cloth in the allotment with
special reference to the percentage o*
printed cloth?

The Deputy Minister of Commerece
and Industry (Shri Karmarkar): (a)
51,829 bales of cloth were allotted to
Bihar during the last four months.

(b) About 94 per cent. of the total
quantity has reached Bihar so far.

(c) A statement showing the r-
centage of dhoties, sarees and other
cloth allotted to ttl:’e tgéh“ State wltl:
special reference percenta%e o!
pgf:wd cloth is placed on the Table
of the House.

STATEMENT
The percentage of dhoties, aarees and
other cloth released to the State af‘ Bshar
during the months of January to April 1951,

otherwise than through purchase authoriises
tsqued on non-selected Mills.

Allotment "Woited. of dhotls
anuary 'Sl 13,000 bales 10.5%
Pebruary ‘51 9,373 ,, 8.3%
Maroh ‘81 13,487 , 7.6%
April 's1 15,060 ,, 18%
Mooth of Percen. Percen. Peroen-
Allotment tage of tage of tage
saress  printed other
oloth oloth
January '51 18.8% 18:5% 03.56%
February ‘5| 18.49, 26.29 47.19%
Maroch Bl 12.4% 14.1% 68.9%
April 51 9.29% 10.49% 67.4%
= Mabhats: May 1

Shri Kshadiram
know how the allotments for January—
April 1931 compare with those of the
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corresponding periods of the last three
years?

Shri Karmarkar: 1 am sorry I have
not got the figures.

Mr. Speaker: His question was how
do the figures given by the hon.
Minister compare with the figures of
the corresponding period of the pre-
vious year,

Shri Karmarkar: It is a very
detailed statement. I can inform the
‘hon. Member separately.

Shri Hussain Imam: What part of
.the printed cloth allotted to Bihar is
from mills and what from the cottage
industries, if any?

Shri Karmarkar: By cottage indus-
tries does the hon. Member mean
hand-woven cloth?

Shri Hussain Imam: ] mean hand-
printed cloth.

Shri Karmarkar: If the question is
that out of the printed cloth allotted to
Bihar how much is hand-printed and
how much is machine printed, I have
not got the flgures.

Shri Kshudiram Mahata: What is
the basis of allotment?

Shri Karmarkar: The basis is the
previous allotment. In the case of
Bihar a little concession has been
shown owing to the extreme scarrity
of cloth there.

Shri Kshudiram Mahata: What s
the quantity of power loom cloth out
of - thesc allotinents?

Shri Karmarkar: So far as I could
say this allotment relates to mill-made
cloth only.

Shri Kshudiram Mahata: What s
the quantity of power loom cloth
allotted? .

Shri Karmarkar: 1 should like .0
have notice.

Shri Amelakh Chand: Is cotton
cloth in Bihar sold at fair price shops?

Shri Karmarkar: I have no ready
information.

Shri Amolakh Chand: Has the atten-
tion of the hon. Minister been drawna
to the report published in the Search-
light, dated the 18th May stating that
the dead body of a retired “overn-
ment servant remained unremoved
for a full day at Jalkoura (Khagaria)
due to not being able to get any coffin
cloth to cover the body?

Shri Karmarkar: I should fracy
that even Government servants also
have to stand in a queue,
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YARN ALLOTMENT TO BIHAR

*4341. Shri Kshudiram Mshata:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of handlooms in
the State of Bihar;

(b) the quantity of yarn allotted
to dBihar during the last four months;
an

(c) whether any quantity is ear-
marked for purposes other than for
supply to handloom weavers?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The total number of handlooms in
Bihar is 1,82,000.

(b) 10,159 bales of yarn were allot-
ted to Bihar during the last four
months.

(c) The entire quantity is intended
for distribution to handlooms, power-
looms, and other miscellaneous con-
sumers of yarn. As the internal distri-
bution of yarn to the miscellaneous
consumers is the responsibility of the
State authorities, no separate figures
as to the quantity allotted to each
clbalss of these consumers are avail-
able.

Shri Kshudiram Mahata: Is there
any control over the yarn supplied to
Bihar to see that it is converted into
cloth and sold at reasonable price?

Shri Karmarkar: At the present
moment, no. The Bihar Government
will be able to answer that better.

Shri Kshudiram Mahata: In view of
the fact that most of the clothr woven
by weavers are consumed by agri-
culturists and labourers, namely the
poorer sections of the people, is it
proposed to control the price of these
varieties of cloth?

Mr. Speaker: It is a suggestion for
action. The question is in view of the
fact that handwoven cloth is required
by agriculturists and labourers, whether
Government propose to institute any
control on the price?

Shri Karmarkar: I am afraid I can-
not agree with the earlier part of the

question: all classes of society use
handwoven cloth. In regard to the
latter part we shall consider the
matter.

PRODUCTION orF Dhoties, Sarees ETC.

*4342 Shri Kshudiram Mahata.
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any control is impos-
ed upon the Textile Mills for the pro-
duction of dhoti, saree, Markin and
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printed cloth and cloth other than
Markin and printed cloth;

(b) if the answer to part (a) above
bedin the affirmative, what are those,
an

(c) whether there is any direction
for the production of dhoties ond
sarees in lengths of Tyds., 8 yds.,
and 9 yds. with smaller width?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
Control has been imposed upon Textile
Mills for the production of dhoties,
sarees and printed cloth. No ‘contral
has been imposed on the production
of Markin and yardage cloth.

(b) (i) Dhoties and Sarees.—All
composite mills in India are required
to employ for the production of dhoties
and sarees a minimum of 30 per cent.
of all wide looms of reed space bet-
ween 48” and 58” (both inclusive) and
to employ not less than 60 per cent.
of looms so employed for the produc-
tion of dhoties only.

(ii) Printed cloth.—Mills with com-
plete printing equipment are permitted
to print each month a quantity of
cloth for sale in India not exceeding
10 per cent. of the total quantity of
cloth packed by them for sale in India
during the month.

(iii) Markin or yardage cloth.—No
control has been found necessary.

(¢) No directive has been issued for
the production of 7 yards, 8 yards and
9 vards dhoties and sarees with smaller
widthrs. No necessity has arisen for
the issue of such directives.

Shri Kshudiram Mahata: In view of
the fact that most of the yardage cloth
are unpopuiar varieties. do Govern-
ment propose to control the percentage
of the Markin cloth to be produced?

Shri Karmarkar: We shall consider
that.

Shri J. N. Hazarika: In view of the
fact thrat one-third free sale in respect
of cloth has been permitted and a
similar concession in respect of one-
third yarn production has not been
withdrawn, is it not a fact that mills
are tending to produce more and more
cloth at the cost of the normal pro-
dn~tion of yarn?

Shri Karmarkar: If that happens it
is a welcome tendency.

Shri J. N. Hararika: What steps are
Government taking to prevent {t?

Mr. Speaker: Fe says that it is a
welcome tendency.
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Mr. Chaliha: May I know wihrether
there has been any increase in the
production of dhoties and sarees in
April and if further increases are ex-
pected in May and June?

Shri Karmarkar: There should be
adequate supply of dhoties and sarees
by the end of June.

Shri Ghule: What is the total
increase in the prodcuion of dhaoties
and sarees as a result of the condi-
tions imposed upon the mills?

Shri Karmarkar: I should
have notice.

Shri Chaliha: May I know whether
restriction has been placed on export
to other countries in order to meet the
internal demand? Has export been
staggered down?

Shri Karmarkar: Yes. We have
staggered down the export during the
last three months till June. Even as
regards July to December we are keep-

ing strictly to the quota settled in
March.

Shri Shiv Charan Lal: Is it a fact
that printetl varieties of cloth which
are unpopular are supplied more than
is demanded by the public?

Shri Karmarkar: I am afraid the
question is not quite accurate. It is
a fact that certain States have com-
glalned that part of the cloth received
y them is not consumed in those
States, and with a view to see that
such cloth is not sent out in appreci-
able quantities we are taking pre-

cautions to prevent the mills from
doing so.

Shrli Kamath: Is there any truth in
the press report that the senior
colleague of che uty
(namely the hon. Minister for Com-
merce and Industry) recently threaten-
ed to nationalise those textile mills
which failed to fall in lne with
Government's production policy? If
so, what were the circumstances in
which such a threat was issued?

Mr. Speaker: Order, order.

Shri Kamath: Why is m uestion
disallowed? ya

Mr. Speaker: The hon. Member may
come and enquire later. I will not tell
him here.

like to

CrotH EXPORTS

*4343. Prof. 8. N. Mishra: Will the
Minister of Commerce and UIndustry
be pleased to state:

(a) the amount of dollar earnings
n:;;ie by the export of cloth last year:
w
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(b) whether any target in terms of
dollars has been fixed for this year”

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
198 million dollars were earned during
1950 by the export of cotton piece-

3.

good
(b) No, Sir.

Prof. 8. N. Mishra: What specified
kind of cloth is being exported to the
dollar area?

Shri Karmarkar: I could not say.

Prof. 8. N. Mishra: During the last
four months what was the quantity of
clothh exported to dollar areas?

Shri Karmarkar: I should like to
have notice of that. But I can tell my
hon. friend that after the 12th January
all licence for fine and superfine cloth
was stopped. Since then we have been
staggering the export of cloth to
foreign countries. During the year as
a whole we are trying to stick to the
840 million yards which we think we
could safely export.

Prof. 8. N, Mishra: May 1 know
whether any complaint has been
received from the dollar area in re-
gard to the quantity of cloth exported?

Shri Karmarkar: No, so
know.

Dr. Deshmukh: May I know if the
Government of India knows the prices
at which these textiles are exported
and, if so, what are the present prices
as compared with prices last year?

Shri Karmarkar: After my friend’s
pointed pursuit of this question we
have asked for rough figures of prices;
those figures have not yet come us.

Pandit Munishwar Datt Upadhyay:
May I know the total dollar earnings
from these exports during the last
three years?

Shri Karmarkar: I am sorry I have
to ask for notice.

CoMPULSORY PROVIDENT FUND

*4344. Prof 8. N. Mishra: Will the
Minister of Labour be pleased to
state whether any legislation tor the
institution of Compulsory Provident
Fund for employees in industries be-
sides coal mmes. is under the consi-
deration of Government?

The Minister of Works. Production
and Supply (Shri Gadgil): Yes. The
matter is receiving attention. The
attention of the hon. Member is invited
in this connection to the answers
given to the Unstarred Question No. 67
on the 14th  August 1950, Starred

far as I
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Question No. 1738 on the 27th Feb-
ruary 1951, to part (a) of Stastea
Question No. 2882 on the 6th April,
1951, and to part (a) of Unsiarred
1le.gelstion No. 289 on the 10th May,

Prof. S. N. Mishra: May I know
whether any particular set of indus-
tries is sought to be covered by this
legislation in the first instance?

Shri Gadgil: As I have already
stated, the whole matter is under
consideration. I may also inform the
hon. Member that in the conference
of Labour Ministers held in January,
1951 the entire question was discussed
and certain conclusions have been
arrived at; they are being examined
and, as stated. in due course a Bill
will be brought before the House.

Shri Sidhva: May I know whether
the Bill would refer to provident fund
schemes for colliery workers only or
for all the employees in the country?
And may I know what is the position
in regard to implementing the promise
given by the hon. Minister. at the
time of discussion of the Bill intro-
duced by me, that Government would
bring forward a Bill to cover all the
industries?

Shri Gadgil: So far as the provident
fund scheme for labour in the collie-
ries is concerned. a B.2 for that pur-
pose was passed :n this House and
that measure is already on the statute
book. An amendment also was made
to that measure. So far as the other
{ndustries are concerned. the matter
is under investigation.

CoST OF ADVERTISING

*4346. Prof. K. T. Shah: (a) Will the
Minister of Commerce and Industry
be pleased to state what was the total
cost of advertising incurred by his
Ministry in the years 1948-48, 1949-50
and 1950-51 for which Government
had to make payments inter-depart-
mentally as also the cost of Govern-
ment Gazeites in connection with the
notifications of the Ministry?

(b) What was the total cost of
periodical publications issued by his
Miuistry during the same period?

(c) What were the total charges.
it any. during the above period for
exhibiting public notices issued bv the
Ministry?

(d) What was the amount of re-
reists by the sale of .publicatians
issued by the Ministrv in the three
vears mentioned above?

The Deputy Miunister of Commerce
and Industry (Shri Karmarkar): (a)
Nil. A service department does not
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make charges against another depart-
ment for services or supplies which
fall within the class of duties for
which the former department is
constituted.

(b) to (d). The information is being
collected and will be laid on the Table
of the House in due course.

Prof. K. T. Shah: May 1 inquire
whether besides these inter-depart-
mental payments there are any charges
in respect of advertisements in mews-
papers?

Shri Karmarkar: As I said, infor-
mation is being collected and when it
is available I shall lay it on the Table
of the House.

Prof. K. T. Shah: May I inquire
whether the monthly magazine entitled
Industry and Supply is still issued by
this Ministry?

Shri Karmarkar: I am not aware of
a monthly magazine called Industry
and Supply, but there is a quarterly
periodical issued by it.

Some Hon. Members: It is a quarterly.

Prof. K. T. Shah: Under what head
of the Budget or in the accounts can
1 find these charges entered in respect
of magazines?

Shri Karmarkar: Offhand I
like to say under “Publications”.

should

Shrimati Durgabai: In view of the
fact that the Ministries of Industry
and Supply and of Commerce are now
amalgamated, is it the intention of
Government to reduce the number of
publications with a view to avoid
duplication as well as to effect
economy?

Shri Karmarkar: I think so far as
duplication is concerned I should agree
with the hon. Member, but I should
personally think that there is need for
a larger number of publications on
industry and commerce than at present.

COLLAPSE 0F CHANDNI CHOWK CLOCK
TOWER

*4351. Shri Kamath: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) whether any applications for
payment of compensation have been
made by the dependants of those who
were killed as a result of the collapse
%te Ithe clock tower in Chandni Chowk,

(b) if so. how many and whether
they have been considered; and
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(c) whether any compensation has
been paid to those injured in the
accident?

The Deputy Minister of Works, Pro-
t(iu;:tl;n and Supply (Shri Buragohain):
a es.

(b) Five. The Delhi Municipal Com-
mittee have considered these and sent
replies to the persons concerned.

(c) No.

Shri Kamath: Is it a fact that about
five years wgo it was brought tv the
notice of the Municipality that the
clock tower was in a crumbling con-
dition and in spite of that they refused
to undertake repairs?

Shri Buragehain: The Government
is not aware of any such thing. It is
the concern of the Delhi Municipality—
it is not wunder the administrative

control of the Central Government.

Shri Kamath: What, Sir, are the
rcasons for not giving compensation to
the dependants of those killed in this
accident?

Mr. Speaker: I think that question
can hardly be put here—it ig the con-
cern of the Delhi Municipality.

Shri Kamath: Do Government pro-
pose to advise the Municipality to give
adequate compensation to the injured
or to the dependants of those killed
in this accident?

Mr. Speaker: I don't think I will
allow that question.

Shri Sidhva: May [ know whether
the authorities are intending to have a
new clock tower there or do they want
to keep the place open? What was our
Chief Engineer's advice?

Mr. Speaker: That is the concern of
the Municipality.

Shri Sidhva: But the Chief Engineer
of thre C.P.W.D. gives advice.

Mr. Speaker: Order, order. The hon.
Member will see that it is not proper
to interfere with the autonomy of
local bodies and try to influence their
decisions by questions or suggestions
in this House. We have to maintain
the autonomy of those bodies.

Shri Sidhva: It is true, Sir, but our
engineers are there.

Mr. Speaker: Order, order. Next
question.
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UNAUTHORISED OCCUPATION OF GOVERN-
MENT QUARTERS

*4353. Shri Sanjivayya: (a) Will
the Minister of Works, Production
and Supply be pleased to state how
many Government quarters are in
unauthorised occupation?

(b) What percentage of them are
in the occupation of displaced
persons?

(c) What steps are Government
taking to see that such unauthorised
occupants are evicted?

The Deputy Minister of Works, Pro-
c(lu;ml?z lud Supply (Shri Buragohain):
a .

(b) 89 per cent.

(c) The Estate Officer has started
sector-wise eviction which is expected
to be completed in about eight months.

Shri Sanjivayya: In cases where dis-
placed persons are sought to be evicted
X any alternative accommodation
offered to them?

Shri Buragohain: Yes , Sir. The
following categories of displaced per-
sons are not treated as eligible for
allotment of alternative accommoda-
tion, but there are others who are
eligible for alternative accommodation.
The categories which are not entitled
are: throse who came in occupation
after 11th December, 1948, those who
defaulted payment of damages, those
who failed to prove their bona fides
as displaced persons, and lastly those
who falled to register themselves with
the Estate Office in August, 1849.

Shri Sanjivayya: Is any rent collect-
ed from these unauthorised occupants
and, if so, whether it equally applies
to the displaced persons wbo occupy
the quarters?

Shri Buragohain: They are paying
rent together with some extras.

Shri Sanjivayya: What does the
Minister mean by ‘‘some extras”, Sir?

Shri Buragohain: The extras con-
stitute the damages. .In addition to the
rent they are also to pay a certain
percentage as damages.

Shri Amolakh Chand: May I know
if a large number of displaced persons
are occupying the M.P.s’ quarters, and
do Government contemplate giving any
priority to these occupants in other
orarters?

Shri Buragobain: That is what I
have said. The [Estate Officer has
started a sector-wise eviction of these
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unauthorised occupants and the Re-
habilitation Ministry is placing at the
disposal of the Estate Officer a certain
number of quarters.

Pandit Munishwar Datt Upadhyay:
May I know whether this extra amount
that these pkople are required to pay
is a decreed amouni of damages aua,
if not, how that arnount has beex
arrived at?

Shri Buragohain: It is an assessed
amount and not a decreed one. No
suits have been filed against those
persons.

WRITTEN ANSWERS TO QUESTIONS
BUILDINGS IN Niw DELH

*4322. Shri Deshbandhu Gupta:
Will the Minister of Works, Production
and Supply be pleased to state:

(a) the number of buildings, resi-
dential and non-residential respective-
ly, which belong to (i) Government
and (ii) private owners in New Delhi;

(b) the number of private owners
of buildings who own more than one
building in New Delhi;

(c) the maximum number of build-
ings owned by any one private owner;

(d) the number of owners who live
in their own buildings; and

(e) the number of private huildings
which pay House Tax on a monthly
rental of less than fifty rupees?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Bunninh):
(a) A statement containing the ui-
site information is laid on the Table
of the House. [See Appendix XXV,
annexure No. 40.]

(b) 82.
(c) 11.
(d) 276.

(e) 293 (excluding houses in Nizam-
uddin and Jungpura).

YARN TO NAGPUR HOSIERY MANUFAL-
TURERS’ ASSOCIATION

*4323. Shri Kannamwar: (a) Will
the Minister of Commerce and Indus-
try be pleased to state whether it is
a fact that about 1,000 labourers work-
ing under a Nagpur Hosiery Manu-
facturers’ Association in Madhya Pra-
desh are starving on account of
insufficient supply of yarn to the
Association?

(b) I3 it a fact that Nagpur Hosiery
Manufacturers’ Association is in need
of 142 bales of yarn against 131 bales
of yarn?
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(¢) What steps have Government
taken to increase the quota of yarn
for this Association?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). No, Sir.

(c) The Madhya Pradesh Govern-
ment whose responsibility it is to
arrange equitable distribution of the
State's yarn quota has fixed for the
Hosiery Eactories which were in exis-
tence on 30th September 1944 ‘75 per
cent. of the total monthly yarn sup-
plied to the State. The Association’s
share will increase proportionately with
increased yarn supply to the State.

SULPHUR (IMPORT)

*4332. Shri Jnani Ram: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of sulphur import-
ed into India in the years 1949-50 and
1950-51;

(b) the countries which supolied the
commodity; and

(c) the pending orders for supply.
If any?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). A statement is laid on the
Table of the House.

(c) Sulphur is imported through the
normal trade channels, under Open
General Licence. Government have no
information regarding pending orders
placed by the Trade on their suppliers
abroad.

STATEMENT
Yoar  Tmports from US.A.
Quantity (Tons) Valuo (Ra.)
194050 40,6681 0,049,090
1950-51 48,4770 8,805,246
Yenr ,Imports from obher sources
Quantity (Tons) Value (Rs.)
1940.50 2687-25 98,834
6,949 4*

1960-51 2,518,043
;F vi_gltrm* upto February 1951

Tissvg PAPER

*4333. Shri Jnani Ram: Will the
Minister of Commerce and Industry
be pleased té state:

103 P. S. Deb.
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(a) the number of tissue paper
factories in India;

(b) the quantity consumed in the
country in the years 1949-50 and
1950-61; and

(c) the countries from which im-
ports, if any, were made to meet the
requirements?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
Two paper mills in India are producing
Tissue paper.

(b) Figures of actual consumption
during these two years are not readily
avalilable. The annual requirement is,
however, estimated to vary between
2000 tons and 2500 tons.

(c) Mainly from the United King-
dom, France, and the Scandinavian
countries.

DirLoMATIC RELATIONS WITH ENEMY
COUNTRIES OF LAST WAR

*4334. Shri Jnani Ram: Will the
Prime Minister be pleased to state:

(a) whether diplomatic relations
have been exchanged with all the
enemy countries of the last war
following the Re-union of Occupation
Statute;

(b) it so, the persons sent as re-
presentatives of India; and

(c) what are their status?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) to (c). Pre-
sumably the hon. Member means
‘revision’ and not ‘reunion’ of the
Occupation Statute.

After the war, peace treaties were
signed with the following flve countries
—Italy, Rumania, Bulgaria, Hungary
and Finland—on 10th February 1947,
and came into force on 15th September
1947. India was a signatory to these
treaties. No peace {reaties have so far
been signed with Germany, Austria
and Japan.

At the end of the war Germany was
occupied by forces of the U.S.A., the
U.K., France and the USS.R. The
zones under the first three powers
alone are governed by an Occupation
Statute, which was promulgated in
September 1949. The revised Occupa-
tion Statute allows the German Federal
Republic, which is the Government of
these three zones, to establish diplo-
matic relations with foreign countries
and the Government of India have
established a Legation in Bonn with
Shri Prem Krishen as India's Minister.
A German Consul General is shortly
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' éxpected to be accredited to the Gov-
ernment of India and this may later
tollowe% by the establishment of a
JLegation. The Government of the
Sovlet zone of Germany is the German
Democratic Republic. No Occupation
+Statute: governs this area. The German
‘Democratic Republic have never
sought the exchange of diplomatic
missions with India, and, therefore, we
':lgve ‘no diplomatic relations  with
em.

The following statement gives details
of our relations with enemy or ex-
enemy countries:

Italy—We have exchanged diplo-
matic missions at Embassy
level. Our Ambassador in Italy
is Shri B. R. Sen.

ustric.—We have exchanged
diplomatic missions at Lega-
tion level and our Minister in
_Berne is concurrently accre-
“dited to Austria.

Rumania and Hungary.—We have
agreed exchange diplo-
“matic representatives but we
have -nat opened any mission
there. The Hungarian Minis-
ter ‘to Cairo is concurrently
~accredited to New Delhi.

Bulgaria.—We have no agreement
for the -exchange of diplo-
matic missions.

Finland.—Diplomatic missions have
been exchanged and our
Minister in Stockholm is con-
currently accredited to Fin-

Japan.—Still under Allied occupa-
tion but is not governed by
any occupation statute. The
supreme authority is the
‘Supremie Commander of the
‘Allied Powers, to whom we
have accredited a Liaison Mis-
sion with ‘Shri K. K. Chettur
as the head.

LABOUR ORGANISATIONS

4347, Prof. 8 Saksema: Will the
*l&um of ubolu- be pleased to
l‘ e'

‘(a) the sirength of each of the
Central Labour Organisations ) the
- eountry.

(b) the representations given to each
of thagse four Labour Organisations on
.the various Government Committees
and on-International bodies; and

(c -whether there is any plan under

eution of the Government of

b?u recognise and negotiate with
oint Labour Delegation of all these
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four Labour Organisations on labour
problems concerning the various in-
dustries in the country?

The Mintster of Works, Produetion
and Supply (8hri Gadgil): (a) The
attention of the hon. Member is invited
to the answer given to the Starred
Question No. 1658 on the 22nd Feb-
ruary, 1951.

(b) A statement giving the informa-
tion is placed on the Table. [See
Appendix XXV, annexure No. 41.]

(c) No such plan is under considera-
tion. But Government will certainly
welcome any move on the part of the
Central Organisations to come to agree-
ments among themselves with a view
to setting up a joint body for negotiat-
ing with Government.

JAPAN TECHNICIANS

#4349, Shri M. Naik: Will the
Minister of Rehabilitation be
pleased to state whether Japanese
techmciam are still under the employ
of Governmnent for imparting trainin
in cottage crafts with the aid of smal
Japanese Cottage Craft Machines?

The Mimster of State for Rehabill-
tation (Shri A. P. Jain):

‘'REGIONAL DEVELOPMENT OF INDUSTRIES

“4350. Shri B. R. Bhagat: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any plan for the regio-
nal development of industries has been
formulated; and

(b) ii s, what are its details?

The Decputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
and (b). I would invite the hon.
Member’s atlention tn the answer given
to Starred Question No. 3519 on the
26th April 1951.

ARREST OF OFFICIAL OF SALT DEPART-
MENT IN ORISSA

“4352, Shri B. K. Pani: (a) Will the
Minister of Works, Production and
Supply be pleased to state whether
is a fact that a high officiai of Sait
Department in Hunna circle in Orissa *
has been caught red-handed by the
Orissa C.I.D. for alleged acceptance
of an illegal gratification on the 22nd
April 19517

(b) Has the said officer been arrest-
ed and suspended from service?

The Deputy Minisicr of Works, Pro-
duction and Supply (Shri Buragohain):
(a) The oficer involved is Shri A. N.
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Rao, Superintendent of Salt, Hunta,
cen hardly be called a high
official.

(b) The said officer has been sus-
pended from Goverament service since
3rd May 1951, but it is noet known
whether he has been arrested by the
Police.

ARREARS IN RESPrcT OF DAMAGES TO
GOVERNMENT QUARTERS

*4854. Shri Sanjivayya: (a) Will
the Minister of Works, Production
and Supply be pleased to state
whether it is a fact that Government
have decided that the recovery of
arrears in respect of damages ceaused
to Government quarters for the
period prior to 1st August, 1948 may
be walved, if such recovery is likely
to cause hardship, from displaced
versons for their unauthorised occu-
pation of Government quarters?

(b) If so, what is the amount so
waived off?

(¢) What is the amount of arrears
to he recovered from the unauthoris-
ad' occupants as at present?

The Deputy Minister of Works, Pro-
daection and Supply (Shri Buragohain):
(a) “Damages” technically so described,
are being recovered in the place of
rent recoverable from authorised
tenants, from displaced persons by
way of compensation for their unlaw-
ful ocrupation of Government resi-
dences and not for any actual damage
caused to Government property. It is
true that Government have decided in
principle not to press for the recovery
of such ‘‘damages” in respect of the
period prior to 1st August 1948, in
cases, where such recovery will cause
undue hardship to the displaced per-
sons. The question whether such
recoveries should be waived where
there are arrears outstanding prior to
1st August 1948, is under examination.

(b) No amount has actually been
waived so far.

(¢) The total amount of arrears at
present outstanding against unauthoris-
ed occuvants is Rs. 2,06,758., out of
which the amount pertaining to the

riod prior to 1st August 1848 is
. 1,51,518.
HOSPITAL AT SINDRI
*4355. Shei B. K. Pani: Wil
the Minister of Works, Production

and Supply be pleased to state:

(a) the number of doctors, lady
doctors, nurses and compounders
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employed in the Hospital at Sindri
Project; and

(b) the total amount speat in. the
year 1956-51 and the amount. proposr
ed to be spent in the year. 1851-88:
towards the cost of medicines and for.
other amenities of the patients?

The . Deput ter, of Works, 3
duction and Supply (Sﬁ;l_ht.‘mm,
(a) Seven doctors, seven nurses mﬁ.

12 compounders are at present ein-
ployed in the Hospital at Sindri, A
lady doctor was appointed ai)m_lt
4 months back but shie has sihee
resigned.

(b) The total expenditure. inc 8
in the year 1956-51. and that provided,
for the year 1951-52 are Rs. 89,2
and Rs. 48,000 respectively.

METHANOL PLANT A8 GERMAN
REPARATIONS

#4356, Shrl-Chﬂglﬁm () Wilks
the Minister. of Warks,

and. Supply be pleased to sta
whether it ¥s a fact that a Methandll
Plant was secured from Germany by
way of reparation and has. been,
unused and if so, why?

(b) When did it reach this country?’

(¢) When and where is it likely: ta
be set up?

(d) How are the products of. thig
plant likely to be used nng to
extent will they meet the demand

(e) What would be. the ll&: -
mate price of a new plant )
one received. on reparation accoupii

The Deputy Minister of Works, Pro-
duction and Supply (Shxi Buragohain):
(a) Yes, Sir.

The Plani has so far beeg,
used because no Government £e,
ment or private Chemical firm Ra#’
evinced any interest in its purchase.

(b) Components started coming in
February 19850 and the ment. was.
completed by December 1950, but two
of the components could not so far be
shipped an account of thelr dimsnsions.
and weight.

(c) and (d). In the absence of l.&’
demand for the Plant, it is not possible
to say where and when it would be
set up and what would he the va
uses to which its producis coyld be
put and to what extent.

(e), The present market value of a
new similar Plant is not _
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Excise Dury on CoaL

*4357. Shri M. Naik: (a) Wil
the Minister of Works, Production
and Supply be pleased to state
what was the amount collected on
account of Excise Duty on Coal?

(b) Does the collection form a part
of the Central Revenue or is it ex-
clusively an income of the Coal Mines
Stowing Board?

(c) What are the rates of duty?

(d) To what use is the collection
ordinarily put?

(e) Is it a fact that the Excise Duty
on Coal is being doubled from the
10th May, 1951 and if so, why?

The Miunister of Works, Production
and Supply (Shrl Gadgil): (a)
The amount of Excise Duty col-
lected during the year 1949-50 on
despatches of coal and lrard coke by
rail amounted to about Rs. 45,40,000.

(b) This collection is the exclusive
income of the Coal Mines ‘Stowing
Board.

(c) The rates of Excise duty up to
10th May 1951 were three annas ver
ton on coal and soft coke and four
annas and six pies per ton on hard
coke.

(d) It is utilized for the grant of
financial assistance towards stowing
and other connected operations for the
safety of workers in coal mines.

(e) Yes: with a view to augmenting
the income of the Stowing Board. to
enable it to perform its functions ade-
quately at the present day level of
prices.

SHELLAC

*4358. Shri Brajeshwar Prasad:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the total quantity of shellac
produced in India; and

(b) the total quantity of shellac
exported from India?

The Deputy Minister of Commerce
and Industry (S8hri Karmarkar): (a)
gil.ooo tons approximately during 1950-

(b) 21,460 tons during 1950-51.

STATIONERY

*4359. Shri Kanwar: Will
the Minister of orks, Production
and Supply be pleased to state:

(a) whether all Government offices
in Part ‘C' States are required to
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obtain their requirements of stationery
from the Government of India
Stationery Office, Calcutta:

(b) whether the Stationery Office,
Calcutta, also supplies stationery to
Government offices in Part ‘A’ and
Part ‘B’ States;

(c) it the reply to part (b) above
be in the affirmative, whether this is
done at cost price or on a small
margin of profit; and

(d) whether members of the public
can also purchase articles of stationery
from the Stationery Office, Calcutta
and if so, on what terms?

The Deputy Minister of Works, Pro-
du;:t%«{m and Supply (Shri Buragohain):
(a es.

(b) Only to a few Part ‘A’ States.

(¢) At cost price plus 5 per cent. {o
cover Departmental Charges only,
whichr do not include any margin of
profit.

(d) No.
TYPEWRITERS IN SECRETARIAT

*4360. Shri Raj Kanwar: Wil
the Minister of Works, Production
and Supply be pleased to state:

(a) the total number of typewriters
purchased or indented by the various
Ministries of the Government of India
and their attached Offices during the
last three years;

(b) their book value;

(c) the total number of type-
writers now existing in the various
Ministries including the attached
offices; and

(d) the probable period on the
expiry of which replacement of a
typewriter is usually made in the
Secretariat?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
(a) 6,725 approximately, (inclusive of
the Railways. Posts and Telegraphs).

(b) Rs. 45,38,515 approximately.

(c) Statistics are not readily avail-
able. Information is being collected.

(d) Normal life of a type-writer is
10 years.

WASTE PAPER SOLD BY GOVERNMENT

*4361. Shri Kanwar: Will
the Minister of orks, Production
and Supply be pleased to state:

(a) the quantities of waste paper
sold by Government during the last
three years;
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(b) the prevailing market rate of
such paper at the time of sale;

(¢) the rate at which it was sold
by the Government of India Publioca-
tion Branch, Dethi, during the last
three years; and

(d) if such paper was not sold at
the prevailing market rate, the
reasons therefor and the net loss
suffered by Government?

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohatn):

(a) 1948-49 1949-50 1850-61
1798 Mds. 1516 Mds. 1507 Mds.
(b) Category ‘A’
Rs. 14/14/6  Ra. 16/8/- Ra.18/1/3
per md. per md. per md.
Category ‘B’
Rs. 7/10/- Re. 10/8/- Rs. 10/1/3
per md. por md. per md.
(¢) Category ‘A’
Ra. 6/8/- Ra. 8/8/- Ra. 18/1/8
per md. per m per md.
Category ‘B’
Re. 6/8/- Ra. 8/8/- Rs. 10/1/8
per md. per md. per md.

(d) Waste paper was sold to paper
mills in preference to other prospec-
tive purchasers in view of tbe yolicy
laid down by the late Industry and
Supply Ministry to assist the mills in
procuring them supplies of waste
paper. It is not possible to calculate
the loss to Government on this account
as the waste paper was not sorted out
category-wise but was sold to the mills
at a flat rate.

TFOREIGNERS' VisIT 10 INDIA'S BORDERS

*4362. Shri Eamath: Will the Prime
Minister be pleased to state:

(a) the number of foreigners, to-
gether with their names and nationa-
lity who have been permitted since
January, 1950, to visit Kashmir, the
Indo-Tibetan border, the Indo-
Burmese border and Nepal;

(b) in what capacity each of them
visited the regions aforesaid;

(¢) how many such foreigners
crossed over into Pakistan after com-
pleting their stay in India; and

(d) how meny, together with their
names, have continued to move
between India and Pakistan during
the period?
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The Deputy Minister of External
Affairs (Dr. Keskar): (a) to (d). It is
exceedingly difficult, and hardly possi-
ble, without very great labour, to
collect all the information required by
the hon. Member. Even it all this
trouble was taken, the information is
not likely to be complete. A very large
number of tourists visit Kashmir
during the spring, summer and autumn
seasons. Even at this moment. early in
the season. Kashmir is full of tourists
from various parts of India and foreign
countries.

People going to Pakistan from India
have to obtain visas from the Pakistan
Government or their representatives.
It is not possible to ind out their
number, except by reference to the
Pakistan Government who may o1 may
not possess this information.

IRON ORE (EXPORT)

*4364. Shri B. K. Pani:
Minister of Commerce and
be pleased to state:

(a) the countries to which iron ore
was exported during the year 1950-51
and the quantity exported to each
country separately; and

(b) whether there is any control
over its export and if so, what are
the reasons?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
A statement showing figures of actual
export of iron ore uring 1950-51,
country-wise, is placed below.

(b) Iron ore is controlled under the
E.T.C. regulations. The reason for f{ts
being subject to control is to ensure
supplies of iron ore to our own Iron
and Steel Works.

Will the
Industry

STATEMENT

Destsnation-wise a;m‘qlf Iron Ore during
CO;‘;;\;PISII 1980-851 (Aprll“ A
1950 to March 1951)
Quantity Value
Japan 55,230 Y
Crechoslovakin 7.462 208
Germany 10,0!'2 271
Netherland« 5,500 143
Rumania 4,800 142
Belgivm 1,600 80
ToTaAL 84,513 2320

——
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TIMARPUR QUARTERS

*4365. Shri D. S. Seth: Will the
Minister of Works, Production and
Supply be pleased to state the total
number of newly built quarters for
Grade IV servants at Timarpur and
the number out of those which have
been already allotted to the various
departments and the number of those
‘ving vacant separately?

The Deputy Minister of Works. Pro-
duetion and Supply (Shri Buragohain):
72 such quarters were constructed and
all of them have been already allotted—
none is lying vacant.

ReqQuiIsiTIONING OF HINDU HOUSES IN
EasT BENGAL

305. Shri A. C. Guha: Will the Prime
Minister be pleased to state:

(a) whether Government have any
information. as to the number of
Hindu houses requisitioned in the
districts of East Bengal particularly,
of Barisal, Khulna, Dacca, Mymen-
singh, Chittagong and Sylhet stating
:}le egumber of such houses requisi-

oned;

(b) whether there has been any
report of any house being requisition-
ed in spite of the Hindu owner or
occupant residing in the house;

(c) whether it is a fact that the
Hindus of Fast Bengal have not been
able to sell or otherwise dispose of
their immovable properties and
houses due either to non-official pro-
paganda or due to Government ban
on such sale; and

(d) if the reply to part (c) above
be in the affirmative, whether Gov-
ernment have taken up the question
with the Government of Pakistan?

The Deputy. Minister of External
Affairs (Dr. Keskar): (a) Government
have no exact information about the
number of houses belonging to Hindus
which have been requisitioned by the
Government of East Bengal.

(b) Yes.

(¢) Yes, to a certain extent. The
East Bengal Transfer of Agricultural
Land Ordinance. 1948, and the Transfer
of Property (Pakistan) Ordinance,
1947, restrict the transfer of immove-
able property in East Bengal. Under
the former Ordinance, no one can
transfer without the prior permission
of the Collector any agricultural land
in his khas possession exce¥ding ten
bighas. By the latter Ordinance, the
transfer of property other than agri-
cultural land is not registerable with-
out:an income-tax discharge or exemp-
tion certificate.
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(d) Yes. The matter has been taken
up by our Central Minister with the
Central Minister for Pakistan whose
reply is awaited.

PURCHASE OF PROPERTY IN KARACHI

306. Shri Kamath: Will the Prime
Minister be pleased to refer to the
answer given to starred question
No. 3897 and to the supplementaries
thereon on the 7th May 1951 re-
garding properties in foreign coun-
tries and state:

(a) whether so far as Karachi is
concerned, houses belonging to dis-
placed Hindus were availabhle; and

(b) it so, why they were not pur-
chased by Government?

The Deputy Minister of External
Aftairs (Dr. Keskar): (a) Yes.

(b) In 1949. although the property
owned by a displaced Hindu:was avail-
able, we could not purchase it for want
of funds: In 1950 again when 3 build-
ings owned by displaced' Hindus were
offered to us. the Government could
not purchase them as their titles were
not free from encumbrances.

INDIANS IN IMPRISONMENT IN SINGAPORE

307. Shri Rathnaswamy: (a) Will
the Prime Minister be pleased: to state
whether it is.a fact that some Indian
ex-soldiers undergoing sentences of
imprisonment in Singapore are being
repatriated to India to complete their
sentences here and if so, under what
regulations?

(b) How many Indiens are still
serving imprisonment in Singapore
and for what offences?

The Deputy Minister of BExtermal:
Affairs. (Dr. HKeskar): (a) Yes, 5 Ex-
Indian Army personnel who were serv-
ing imprisonment in Civil Jails in
Singapore have been transferred to
India on the 13th April, 1951 by the
Government of Singapore under the
Colonial Prisoners Removal Act, 1884
They will serve the balance of their
teg{\: in jails nearest their homes in
India.

(b) As far as the Government are
aware there are no other Indian ex-
army personnel serving sentences in
Civil Jails in Singapore. If information
regarding all Indians serving imprison-
ment in Singapore is desired, notice is
required.

INDIAN: SCIENTISTS INVITED TO US.A.

368. Shrir Bathmaswamy: (a) Will
the Prime Minister be pleased to
state whether it is a fact that a Good-
will Mission of Indian Scientists was
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invited by the United States Govern-
‘mment and if so, of whom is this
‘mission to consist?

(b) What are the important places
to be visited by this Mission and how
long will this tour last?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) No, Sir.

(b) The question does not arise.

DispLACED PERSONS FROM EasT BENGAL

309. Dr. Ram Subbag Siagh: (a)
Will the Minister of Rehabilitation be
pleased to state the total amount of
money - which Government propose - to
spend on the displaced persons from
East Bengal in the year 1951-52?

(b) How much of this money is
proposed to be spent on (i) housing,
(ii) relief, (iii) education and (iv)
‘technieal and voeational training?

‘The Mimister of State for Rohabfli-
-tation (Shri :A. P. Jain): (a) Rs. 11
crores,

(b) The following amounts have
lentatively been provided under these
heads:

(1i) Housing
(ii) Relief
(1ii) ' Education

(iv) Technical )
an
Vocational
Training. J

JutE (EXPORT)

310. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state the destina-
tional quotas for the export of Jute
for the period January—June, 1951?

The Deputy Minister of Commerce
-and Industry (Shri Karmarkar): I pre-
sume the hon, Member is referring to
jute goods-and not raw-jute the export
of which is not being permitted. Ex-
-port of jute goods to hard currency
countries is not subject to any desti-
national quota restrictions. As regards
soft currency countrics, I place on the
Table of the House a statement show-
ing the destinational quotas allocated
to such countries for the period
January—June 1951. [See Append:x
XXV, annexure No. 42.]

TgAa PLANTATION WORKERS

311. Shri “Rathnaswamy: Will the
Minister of Labour be pleased to
state:

(a) the amount set apart by the
Central Tea Board towards welfare

Rs. -79 crores.
Rs. 24 crores.
Rs. ‘93 crores.

Rs. -81 crores.
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measures for the plantation workers
in the years 1949 and 1950;

(b) how many bunks have been
built for the plantation workers in
tlucai last two years by the planters;
an

(c) whether Government have pre-
pared any plan to complete the
Housing Scheme for the plantation
workers? .

The Minister of Works, Production
and Supply (Shri Gadgil): (a) None.

(b) The available information shows
that more than 18,000 houses were

.built for plantation labour during this

period, and another 22,800 houses were
to be completed by the 31st March,
1951. ‘These include pucca, semi-pucca
and katcha houses.

(¢) No such scheme specifically for
plantation labour has been prepared
by the Government of India. The In-
dustrial Housing Scheme undertaken
by the Government of India applies to
plantation labour as well. Representa-
tives of employers agreed at the last
meeting of the Industrial Committee
on Plantations held in November, 1950,
to construct houses for at least 8 per
cent. of their workers each year, the
target being to complete these houses
within 12 to 13 years.

MoToR VEHICLES (IMPORT)

312. Shri Rathnaswamy: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of motor cars im-
ported by India from UK. in 1650:

(b) the number of motor-trucks
and Tractors imported from UK. in
1950; and

(c) the value of the imports in res-
pect of items referred to in parts (a)
and (b) above in 1850?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
The number of motor cars imported
into India from U.K. during the year
1950 was 7,247.

(b) The number of Commercial
Vehicles (Motor Omnibuses, Vans and
Lorries—including Chassis imported
from U.K. into India during 1850 was
2,832. The number of tractors imported
is not separately available.

(¢) The value »f the Imports of
motor cars, commercial vehlelei and
tractors from UK. dur the year
1950 was Rs. 2,67,63,000, Rs 2,11,31,79%0
-and Rs. 1,71 22 800 respectively.
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PENICILLIN FACTORY

313, Shri Sidhva: (a) Will the
Minister of Works, Production and
Supply be pleased to state whether
the question as to whcther Govern-
ment should accept the offer of
WHO, UNICEF or should enter Into
at tripartite agreement with Messrs.
Merck and Co. of U.S.A. and Messrs.
Karnbolaget of Sweden has been
fArally decided and if so, how?

(b) How much amount have Gov-
ernment to contribute towards the
capital cost?

(c) What will be recurring cost?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
(a) Yes, Sir. The Government of India
have decided that the assistance offered
by WHO/UNICEF should be accepted
and the proposed Government Factory
for the manufacture of Penicillin
should be set up in collaboration with
WHO/UNICEF.

(b) and (¢). The estimates of capilal
cost and recurring cost will be pre-
pared soon in consultation with the
W.H.O. experts.

AUSTRALIAN TRADE MISSION

814. Shri Rathnaswamy: (a) Will
the Minister of Works, Production
and Supply be pleased to state
whether it is a fact that an Austra-
lian Trade Mission has arrived in
India to conclude a coal deal?

(b) If so, who are the Members of
this Trade Mission?

(c) What is the total tonnage of
coal exported to Australia in the last
two years and on what terms?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
(a) and (b). Hon. Mr. S. J. Hyland,
Minister of Transport in the Govern-
ment of Victoria accompanied by
Mr. T. S. Lingford, Secretary for
Transport, recently came to India and
discussed inter alia the possibility of
purchasing Indian coal for his State

(c) 2,564,060 tons during 1949 ond
1950. The exports were arranged by
cammercial firms and not by Govern-
ment.

“HiNpUSTAN HAMARA” PARTY IN
PAKISTAN

. Rathnaswamy: Will the
hﬁe sﬁhl‘:hter be pleased to state:

hether the attention of the
Go(:c?mv:n:nteot India has been drawn
to the formation of a new party call-
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ed “Hindustan Hamara” in Pakistan
with the alleged (or avowed) object
of bringing the whole Indo-Pakistan
sub-continent under the suzerainty of
Muslims;

(b) whether it is a fact that the
Pakistan Government lodged a pro-
test to India against the reported
declarations of the Hindu Maha Sabha
to strive for the re-unification of
India and Pakistan; and

(c) if so, what was the reply given
by India to the protest?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes.

(b) No.
(c) Does not arise.
BUILDINGS FOR DEFENCE HEADQUARTERS

316. Shri Sidhva: (a) Will the
Minister of Works, Production and
Supply be pleased to state whether it
is contemplated to construct a sepa-
rate building for Defence Head-
quarters to relieve the congestion in
the present main building?

(b) If so, where is it likely to be
located and what is the estimated
cost of construction?

The Deputy Minister of Works, Pro-
?ugﬂ;{m and Supply (Shri Buragohain):
a) Yes.

(b) A site to the north of Kitchener
Road and west of Willingdon Crescent,
extending from Kitchener Road to the
Talkatora Park, has been selected ior
the location ot the building.

The estimated cost of construction
is Rs. 230 lakhs, approximately.

TREATMENT OF MINORITIES IN EAsT
PAKISTAN

317. Shri Kamath: Will the Prime
Minister be pleased to refer to the
answer given on the 7th May, 1851
to my short notice question regard-
ing breach of the Indo-Pakistan
Agreement dated the 8th April, 1950
and state:

(a) whether reports on the subject
have been received from Shri C. C.
Biswas and our Deputy High Com-
missioner in Dacca;

(b) if so, the contents of those
reports; and

(c) what steps Government pro-
pose to take on the basis of the facts
contained in the reports?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Not yet. As
I stated in answer to Supplementaries
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on the 7th May, 1951, our Ceniral
Minister is awaiting replies to seve:al
communications addressed by him to
the Pgkistan Central Minister on the
subject. He has sent a reminder on
the 9th May, 1951.

(b) and (c). Do not arise.

FRENCH SETTLEMENTS IN INDIA

318. Shri Kamath: (a) Wil the
Prime Minister be pleased to state
whether the French Government
have apprised the Government of
India of the result of the visit of
observers recently desutaed by the

former to the French ements in
India?
(b) Are any talks afoot and if so,

at what level, about the date, manner
and other modalities of the referen-
dum proposed to be held in the French
Indian Settlements?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) No.

(b) The hon. Member may kindly
refer to my reply to Starred Question
No. 194, dated the 4th August, 1950
and Prime Minister’'s answer to the
Supplementaries to Short Notice Ques-
tion dated the 6th April, 1951. I have
nothing further to add to them.

103 P. S. Deb.
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(FOVERNMENT HOSYELS

319. Shri Sanjivayya: (a) Will the
Minister of Works, Production and
Supply be pleased to state what is
the income derived from each of the
five Government Hostels in New
Delhi during the year 1950-51?

(b) What is the expenditure incur-
red on account of each Hostel during
the same period?

The Deputy Minister of Works. Pro-
duction and Supply (Shrli Buragobain):
(a) The assessed rent for the year
1950-51 which corresponds very closely
;gl the income desired is as given

ow:

(1). Constitution House Rs. 2,18,848/6
(ii) Western Court Rs. 1,08,516/4
(ili) Pataudi House Rs. 1,43,074/6
(iv) Kotah House Rs. 1,12,385/-
(v) Raisina Road Hostel Rs. 46,357/13
Total Rs. 6,29,131/13.
(b) The expenditure incurred on
account of each Hostel is given below:
(i) Constitution House Rs. 1,90 4631
(ii) Western Court Rs. 78,687/5.
(iii) Pataudi House Rs, 1,24,676,11
(iv) Kotah House Rs. 1,25.950/4
(v) Raisina Road Hostel Rs. 38,976/10
Total Rs. 5,58,753/15.
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DARLIAMENT OF INDIA the Speaker may direct, one Mem-
ber from among themselves to
Monday, 21st May, 1951 serve on the Standing Advisory

Committee  attached to  the
Ministry of Education for the un-

The House met at Half Past Eight expired portion of the financial

of the Clock. year 1951-52 vice Shri Balwant

{M=3. SPEAKER in the Chair] Sinha Mehta, resigned from Parlia-

QUESTIONS AND ANSWERS

(See Part I) Mr. Speaker: The question is:

“That this House do proceed to

9-30 a.m. elect. in such manner as the hon.

~ the Speaker may direct, one Mem-

ELECTION TO COMMITTEES. ber from among themselves to

STANDING COMMITTEE FOR THE MINISTRY serve on the B8tanding Advisory

oF DEFENCE Committee attached to the

. Ministry of Education for the un-

The Minister of State for Parlia- expired portion of the financial

mentary Affairs (Shri Satya Narayan year 1951-52 vice Shri Balwant

Sinha): I beg to move: Sinha Mehta, resigned from Parlia-

ment.”

“That this House do pr%ﬁee% to
elect, in such manner as the hon. e moti
the Speaker may direct, one Mem- The motion was adopted.
ber from among themselves to

serve on the Standing Advisory STANDING COMMITTEE FOR THE MINISTRY
Committee attached to the Ministry OF NATURAL RESOURCES AND SCIENTIFIC
of Defence for the unexpired RESEARCH

portion of theK ﬁnancm'lI yeart

1951-52 vice anwar aswan hri Satya Narayan Sinha: I

Singh, resigned from Parliament.” mgv:: aty ¥y beg to

Mr. Speaker:.The question is:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, one Mem-
ber from among themselves to
serve on the Standing Advisory
Committee attached to the Ministry
of Defence for ' the unexpired
portion of the financial year
1951-52 wvice Kanwar Jaswant
Singh, resigned from Parliament.”

The motion was adopted.
S"rmnma COMMITTEE FOR THE MINISTRY
or EbucAaTiON
Shri Satya Narayan Sinha: I beg to

move:

“That this House do proceed to
elect, in such manner as the hon.

163 PSD

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, one Mem-
ber from among themselves to
serve on the Standing Advisory
Committee attached to the
Ministry of Natural Resources and
Scientific Research for the un-
expired portion of the financial
year 1951-52 wvice Shri Balwant
Sinhf\"Mehta, resigned from Parlia-
ment,

kfr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct. one Mem-
ber from among themselves to
serve on the Standing Advisory
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[Mr. Speaker]

Committee  attached to the
Ministry of Natural Resouices and
Scientific ‘Research for the un-
expired portion of the financial
year 19561-52 wvice Shri Balwant
Sinha Mehta, resigned from Parlia-
ment”.

The motion was adoptad.

__Mr. Speaker: I have to inform hen.
Members that the following dates have
becn fixed for receiving nominations
and bolding elections, if necessary, in
connection with the following Com-
mittees, namely:

Date for Date for
Noiniaation election

1. Staading Comn.
mittos for the
Minis. v of Da-
fence,

2, Standig Com- l
mitien for ths |
Miaistry of Edu- g‘
!

atioa

3. Staadi :z Com-
mittee for the
Miistry of Na-
tural Resauroces
and  Soientific
R~s ar-h.

The nominations for these Com-
mittees will be received in the Parlia-
mentary Notice Office up to 12 NoowN
on the date mentioned for the purpose.
The elections which will be conducted
by means of the single transferable
vote, will be held in the Assistant
Secretary’s Room (No. 21) in the
Parliament House between the hours
10-30 a.M. and 1 p.Mm.

REPRESENTATION OF THE PEOPLE
(NO. 2) BILL—contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the Bill to provide for the conduct
of elections to the Houses of Parlia-
ment and to the House or Houses of
the Legislature of each State, the
qualifications and disqualifications. for
membership of those Houses, the
corrupt and illegal practices and other
offences at or in connection with such
elections and the decision of doubts
and disputes arising out of or in con-
nection with such elections, as report-
ed by the Select Committee.
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The House had disposed of clause 34.
We have now to proceed with the
amendments to the new clause 34-A.
There is an amendment by Pandit
'{‘hakur Das Bhargava (No. 100 of
Supplementary List No. 1).

Pandit Thakur Das Bhargava
(Punjab): I submit that this amend-
ment may be left over, because there
are a good many amendments on this
point and I suggest that one agreed
amendment may be allowed to be
moved at some later date.

Mr. Speaker: So. I shall treat this
as being kept over for the time being.

Clause 35.—(Withdrawal of candi-
dature) 2

Amendment moved:

In sub-clause (1) of clause 33, for
the: words, “in the prescribed form
subscribed by him”, substitute the
words ‘“which shall contain such parti-
culars as may be prescribed 'nd shall
be subscribed by him”.

—[Pandit Thakur Das Bhargava]

Pandit Thakur Das Bhargava: I do
not propose to move any other amend-
ment to this clause. ’

st wg (wead): F W A 9w A
IKR AFIT F FAIIT F7 91T aNfaq
®TF Iy FAT ATGAT § N X W
FT GAST 1 3@ F yfafea § A%
¥ qatad A Iq FA ATGATE N

[Shri Bhatt (Bombay): Sir, with
your permission, I want to move the
amendment No. 359 in a little amend-
ed form which I will read here. I
do not want to introduce any other
amendment than this.]

Mr. Speaker: I must have a copy of
all these things. I cannot accept
amendments at the last minute and
waive notice. But I would like to
know whether it is an agreed amend-
ment.

The Minister of Law (Dr.
Ambedkar): Yes, Sir.

Mr. Speaker: Then
that amendment.

Shri Sidhva (Madhya Pradesh): It
may be taken as read.

Mr. Spcaker: It has to be read. It
has not been circulated. (Interruption)
I think it will be better if hon. Mem-
bers leave things in the hands of the
Chair and tiie Member mowing it
Constant talk and interruption creates
more confusion.

he may move
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-
Shri Bhatt: I beg to move:

In sub-clause (1) of clause 35, for
the words, brackets, letter and figutes
“and delivered to the Returning Oflicer
either by such candidate in person or
by his proposer or seconder before
three o'clock in the afternoon on the
day flxed under clause (c) of section
28" substitute the following:

“and delivered before three
e‘clock in the afternoon on the day
fixed under clause (c) of section
28 to the Returning Officer either
by such candidate in person cor by
his proposer, seconder or election
agent who has been authorised in
this behalf in writing by such
candidate”.

) Mr. Speaker: Amendment moved:

In sub-clause (1) of clause 35, for the
words, brackets, letter and figures “and
delivered to the Returning Officer
either by such candidate in person or
by his proposer or seconder tefore
three o’clock in the afternoon on the
day fixed under clause (c) of section

. 28" substitute the following:

“and delivered before three
o'clock in the afternoon on the day
fixed under clause (c¢) of section
28 to the Returning Officer either
_by such candidate in person or
by hisg proposer, seconder or elec-
tion agent who has been authoris-
ed in this behalf in writing by
such candidate”.

Shri  Shiv Charan Lal (Uttar
Pradesh): I would suggest the addition
of the word “duly” before the word
“authorised” in the amendment so that
‘the meaning may be more clear.

Dr. Ambedkar: I have no objection.

Mr. Speaker: The Chair will have no
bjection to add anything. But here
ic{ is expressly stated ‘“authorised in
this behalf in writing”. By the
addition of the word ‘“duly” it might
create doubts that something else is
required.

Dr. Ambedkar: I agree. Let us not
be over-precise.

Mr. Speaker: So I put the amend-
ment as it is, The question is:

In sub-clause (1) of clause 35. for
the words, brackets, letter and figures
“and delivered to the Returning Officer
either by such candidate in person or
by his proposer or seconder before
three o’clock in the afternoon on the
day fixed under clause (c) of section
128" substitute the following:

“and delivéred before turce
o'clock in the afternoon on the day
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«

fixed under clause (c) of section
28 to the Returning Officer either
by such candidate in person or by
his proposer, seconder or election
agent who has been authorised in
this behalf in writing by such
candidate”.

The motion was adopted.

Pandit Thakur Das Bhargava:
There is one amendment in the name
»{ Mr. Jaspat Roy Kapoor—No. 102
in Supplementary List No. 1!.

Mr. Speaker: But is he nere?

Pandit Thakur Das Bhargava: No
But if you permit me I would like to
move it.

Mr. Speaker: Is it an agreed amend-
ment?

Dr. Ambedkar: Yes. It is to drop
those words “or to be renominated as
a candidate for the same election in
the same constituency”.

Mr. Speaker: I will allow it.
Further Amendment made:

In sub-clause (2) of clause 35, omit
all the words occurring after the
words ‘“to cancel the notice” to ‘be end.

-—[Pandit Thakur Das Bhargaral
Mr. Speaker: The question is:

“That clause 35, as amended
stand part of the Bill.”

The motion was adopted.

Clause 35, as amended, was added to
the Bill.

Clause 36 was added to the Bill.

Clause 37.—(Nomination at other
elections).

Dr. Ambedkar: I have four amend-
ments—INos. 26, 27, 30 and 31 in
Supplementary List No. 3.

The Minister of State for Transport
and Railways (Shri Santhamam): In
the last portion of clause 37(1) the
wording is “qualified to be chesen to
fill that seat under the Constitution
and this Act”. I would like to suggest
that the words ‘“under the Consti-
tution” may be omitted- They seem
to be wholly unnecessary because no
parliamentary enactment can overcide
the provisions of the Constitution.

Mr. Speaker: I think it should be
left to the examination of the drafts-

man. The implications ure not yet
clear to me.

Dr. Amhedkar; This is a matter
more or less for the draftsman and
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[Dr, Ambeﬁar]

the Draftsman thinks that for the suke
of clarity, certain words shculd be
introduced. I think his wishes should
be respected.

‘Shri Santhanam: I merely pointed
it out.

Mr. ‘Speaker: The Chair will have
the authority of amending this, as
advised by the Draftsman. We shall
proceed to the other amendments.

Amendment made:

In sub-clause (1) of clause 37,
for the words ‘“the members”
occurring in line 3, substitute the
words ‘“‘the elected members”.

—[Dr. Ambedkar]
Further Amendment made:

In sub-clause (2) of clause 37, for
the words ‘“the members of the Legis-
lative Assembly” occurring in lines 1
and 2, substitute the words '‘the elected
members or the members of the
Legislative Assembly”.

—[Dr. Ambedkar]
Further amendment made:

For the first Proviso to sub-clause
(4} of ciause 37, substitute the follow-
ing:

“Provided that any person who
15 entitled to vote at any such
election as is referred to in sub-
section (1) shall be qualified to
subscribe as proposer or seconder
as many nomination papers at the
election as there are vacaacies to
be filled but no more:”

—[Dr. Ambedkar]
Further amendment made:

In part (a) of the second Proviso to
sub-clause (4) of clause 37, for the
words ‘“by the members of the Legis-
lative Assembly of a State, as
references to the list of members of
that Assembly” substitute the follow-
ing:

“by the elected members or by
the members of the Legislative
Assembly of a State, as reference
to the list of elected members or
to the list of members, as the case
may be. of that Assembly”.

—[Dr. Ambedkar]

Shyi Ghule (Madhya Bharat): I
have amendment No. 28 standing in
my rame. I do not want to move but
I want to speak on fit.
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L

According to the present clause, a
candidate should file his nomination
within five days of the notification
issued by the Provincial Government.
I thmlg that the period of 5 days is
insufficient for a man who is living
in the remotest corner of the Pro-
vince to receive the gazette in
yvhlcl; a notification is issued and send
in his nomination to a place where
the election would take = place. As
provided for the elections to the Lower
House of Parliament in clause 31, the
same provision should be made in this
clause also i.e., that the nomination

would not be required to be filed be-
fore the 8th day.

Mr. Speaker: The phraseology is
“not earlier than the fifth day”.

Shri Ghule: It may be issued on the
5th day and this period is insufficient
and in the present state of communica-
tions in India, a man may require 3
days at least to get information about
the notification and three days at
least would be required to send the
letter of nomination. In this case as
the number of vcters is very limited,
it is possible that he may not be able
to get a proposer or seconder in a
remote place where he is living. From
this point of view I think that the
period of 5 days, the minimum period
referred to in this clause is insuificient
and I suggest 3 days instead.

Dr. Ambedkar: No. I do not think

there is such a necessity for this
amendment.

Mr. Speaker: The question is:
“That clause 37, as amended,
stand part of the Bill.”
The motion was" adopted.

Clause 37. as amended, was added
to the Bill.

Clause 38 to 43 were added to the
Bill.

Clause 44.—(Polling Agents)
Amendment made:

In clause 44, before the word “may”
occurring for the second time in line
4, insert the words “or his election
agent”.

—([Pandit Thakur Das Bhargaval
10 a1

Pandit Thakur Das Bharzava: With
regard to the other amendment. No.
380. I would request you kindly to
suspend it for the time being. After
you dispose of clause 45, this amend-
ment will be relevant.
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Mr. Speaker: It means that
this clguse alone and dispos‘ze 1Ite agfe
after disposing of clause 45.

Dr. Ambedkar: This ma i
: may be dis-
posed of because that i
question of time; d?als with the

Mr. Speaker: Then, I t
45 at this stage. | take up clause

Shri _Iyyimni (Travancore-Cochin):
I have an amendment to clz{use ‘4:1!.])'

Mr. Speaker: I will take up cl
45 first and then come to clat?secf‘llfse

Clause 45.—(Disq‘ual'2ﬁcation for being
a polling agent).

Pandit Munishwar Datt © adhya
(Uttar Pradesh): I have an l:,ame)r'ld’I
ment, No. 381.

Mr. Speaker: It is a negative amend-
ment. He may oppose
when the clause is put.

Pandit Munishwar Datt Upadhyay:
What I beg to submit in respecz ()),t'
this clause 45 is this. Clause 45 pres-
cribes the disqualifications for a polling
agent. On account of this provision,
even the pblling agents would be
required to have all those qualifica-
tions that a candidate requires and
any disqualification that is applicable
to a candidate is also applicable to
the poiling agent. A large number of
polling agents shall have to be appoint-
ed by every candidate and he has to
give a list of these polling agents two
or three days before the polling takes
place. When he is making these
appointments of polling agents for a
large number of polling stations, he
will have to see whether these persons
have no such disqualifications that
apply to candidates. That is a very
difficult task. If any of these polling

agents is found to be disqualified on -

the ground on which a candidate could
be disqualified, the position ultimately
"would be that it may form a ground
for election petition also. ‘Therefore,
to have this sort of disq}:aliﬂcation
applicable even to the polling agents,
I think, would not be proper. The
presence of this clause 45. I think, is
detrimental to the proper conduct of
elections.

Shxi Iyyunni: I have 3lso sent an
amendment in regard to this matter.
It is No. 69 in List No. 7. It reads:

« For clause 45, substitute the fcllow-
ing:
“45, No person shall be appoint-

ed as a polling agent whose name
is not enrolled in the va‘ers list.
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Pandit Thakur Das Bha :
have only Lists 1 to 6. reara: We

Mr. Speaker: Lists 1 to 7 have been
consolidated. Supplementary Iist No.
l.con'tams the remark “Incorporating
{_gst Nos. 7...” This is No. 112 on page

. Shri Iyyunni: What I submit is that
In the case of a polling agent, he has
very little worK to do. He has to
come there early in the morning and
stay thnere till six or seven o’clock in
the evening and watch the proceedings.
If there is any case of false persona-
tion, etc., he has to examine whether
the persons actually coming are the
persons entitled to vote. That is his
work. There is no need to ask him
to satisfy all the conditions that are
required of a candidate, who, if he
succeeds, would go either to the
Assembly or the Parliament as the
case may be. I submit that it is
enough if he is a voter. That would
meet the requirements of the case. I
therefore submit that my amendment
may be accepted by the hon. Law
Minister.

Dr. Ambedkar: I do not know: I am
not very much interested in these
matters. But, in view of the difficulties
raised that a large number of polling
agents would be recuired and that if
we were to subject them to certuin
disqualifications the number avail-
able a2y be very few and that
it may create a lot of difficulty
in conducting the elections, I am
prepared to accept the amendment
of my hon. friend Pandit Munishwar
Datt Upadhyay.

Mr. Speaker: That is, for dropping
the clause altogether? .

Dr. Ambedkar: No. The point is
this. I am told. that our friends who
propose to contest the elections wish
to draw upon the college students who
are younger than the prescribed age
and may not be even voters. 1 have
told them privately that they have
already done a great mischief to young
college boys by drawing them into the
political arera and that they had
better not repeat the same thing. They
said that they must have this facility.
I am prepared to allow that.

Mr. Speaker: It comes.to, as I was
saying, if I mistake not, dropping and
negattving clause 45 allogether. I
shall put the clause first. The ques-
tion is:

“That clause 45 stand sart of the
Bill.”

The motion was negatived. -
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Clause 44.—(Polling agents)—contd.
4Mr. Speaker: Now we come to clause

Pandit Thakur Das Bhargava: 1 beg
to move:

- In clause 44, for the words “three
days” substitute the words “‘one day”.

Sir, now that we have dropped
clause 45, the work of scrutiny does
not require 3 days. It is enough if
the Returning Officer gets the names
one day previous. Therefore I have
suggested that ‘instead of the words
“three days”, the words ‘‘one day”
may be put in.

Mr. Speaker: Amendment moved:

In clause 44, for the words *“three
days” substitute the wor~; “one day”.

Shr1 Santhanam: Tr. Returning
Omficer has to circulate ihese lists to
the various Polling Stations and he
may be in one place and the polling
stations will be at various dilferent
places and this work will therefore
require time. He should have at least
three days to do this work and one
day will not be sufficient. Otherwise
there will be practical difticulties and
if the list is not circulated in time.
the other people may not recognise
the agent. Therefore, there vwill be a
lot of practical difficulties.

Shri Iyyunni: There is not much
work for the polling agent and now
we have decided not to impose any
particular qualifications on him either.
The usual practice is before the com-
mencement of the polling the letter of
authorisation with the polling agent
is handed over to the Presiding Officer
and this will be sufficient in the
present case also. No conditions are
now imposed, as to the qualifications
of the polling agent and so ihe Return-
ing Officer does not have much to do
with these lists of polling agents. It
is difficult and also not necessary for
the lists of polling agents to be sent
to the Returning Officer three days
previous to the date of polling One
day’s time will be quite sufficient.

" Pandit Munishwar Datt Upadhyay:
I think this chapter is nnw closed,
because we have decided . that there
shall be no disqualifications for polling
agents. The point we are considering
now is whether the list of polling
agents should be submitted to the
Returning Officer three days prior or
a day prior to the commencement of
the poll. My submission is that one
day would suffice and so I support the
amendment of my hon. friend Pandit
Thakur Das Bhargava. One day is
sufficient for the work now, because
there are no disqualifications prescrib-
ed for polling agents. Moreover. there
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may be last minute changes in these
agents and it will not be always pnssi-
ble to submit the list as early as three
days before the polls. I would also
suggest that the list may b2 handed
over to the Presiding Officer and not
to the Returning Officer. That will be
better and it will reduce the number
of persons to whom this list has to be
circulated.

Dr. Ambedkar: Mr. Speaker. prima
facie it does appear that in view of
the abolition of clause %). one day
ought to be sufficient. But frankly
speaking, I have not had an cppor-
tunity of discussing tnis matter
with the Election Commissioner and
obtain his views whether this would
or would not create any difficulty.
Therefore, I suggest that so far as this
point is concerned. the ciause may be
permitted to remain as it is. I can
return to it afterwards 0y suggesting
a suitable amendment if 1 am con-
vinced that one day really is quite
sufficient and nothing mcre  is
necessary. I do not wan" to rule it
out for the moment.

Mr. Speaker: That means that this
clause is kept over?

Dr. Ambedkar: Yes.

Mr. Speaker: Then we can dispase
of the other amendments.

Shri Ramalingam Chettiar
(Madras): Before you leave this
amendment, let me suggest that a
polling agent may have to be appoint-
ed at short notice. The person con-
templated may not turn up, or some-
thing else may happen. In all the
previous elections. so far as I know,
the authorisation about the polling*
agent is handed cver to the Polling
Officer only on the morning of the
elections. From the point of view of
practical working of the thing, it may
be inconvenient to have three days
put in here. This point may be con-
sidered by the law Minister.

Dr. Ambedkar: I will, certainly.

Now. I will move my amendment. [
beg to move:

(1) In clause 44. for the wcerds “one
agent and two relief agents and no
more to act as his polling agent”
substitute the words “such number of
agents and relief agents as may be
prescribed to act as polling agents of
such candidate’.

(ii) In clause 44, omit the words
“and to such other officer as may be
prescribed”.

Shri Shiv Charan Lal: [ could not
hear the second portion, Sir.
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Mr. Speaker: I am reading it again,
Amendment moved:

(i) In clause 44, for the words' “one
agent and two relief agents and no
more to act as  his polling agent”
substitute the words '‘such number of
agents and relief agents as may be
prescribed to act as polling agents of
such candidate”.

(ii) In clause 44, omit the words
“and to such other officer as may be
prescribed’.

Shri Shiv Charan Lal: The second
portion of the amendment moved by
the hon. Law Minister, will create
difficulties, for in the original clause
it is stated that the notice of the
appointment shall be given to the
Returning Officer and to sach other
officer as may be prescribed. May I
point cut that generally it is ihe
Presiding Officer to whom we apply
for appointing the polling agents and
it is he who gives the permission. If
this power is taken away from the
Presiding Officer or from any other
officer prescribed. then it will be diffi-
cult for us to approach the Retfurning
Officer. This Returning Officer may
be at a long distance or he may be in
another district for the matter of
that. So I request the non. Law
Minister that the words in the clause
may be left as they are and not
omitted.

[PANDIT THAKUR DAs BHARGAVA in
the Chair)

May I draw the attention of the
Law Minister that the words ‘such
other officer as may be prescribed’
should be allowed to remain so that
the Returning Officer may prescribe,
as usual, the presiding officer to take
the apvolication for appointment of
the polling agents.

Shri J. BR. Kapoor (Uttar Pradesh):
.May I know what is the second amend-
‘ment?

Dr. Ambedkar: My friend will see
that the last words of clause 44 are as
follows:

“that notice of the appointment
shall be given in the prescribed
manner to the Returning Officer
and to such other officer as may
be prescribed.”

The Rules may prescribe that either
the notice of the appointment of
polling agent may be given to the
Returning Officer and to such other
officer as may be prescribed. I am
trying to delete by my amendment the
last sentence—*'such other officer as
may be prescribed” be omitted so that
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the result will be that the intimation
g};elz;l be given to the Returning Officer

Mr. Chairman: Now it is the dis-
cretion of the Government to appoint
anpther officer also. This amendment
Is taking away the discretion. In
practice it is the Presiding Officer to
whom this notice is usually given or
the polling officer at the time. There-
fore 1 would request the Law Minister

to consider if these words are rather
enabling.

_ Dr, Ambedkar: You iHuow the
internal history about these things.
1 am personally content with the
words as they are in the Section; I am
prepared to withdraw my amendment
and leave the words as they are.

Shri J. R. Kapoor: I wouid suggest
that it may be ‘Returning Officer or
such other Officer’.

Dr. Ambedkar: The Returning
Officer ought to know everything.

_M;. Chairman: Has the hon.
Minister anything to say to that
suggestion?

Dr. Ambedkar: I am nnt prepared
to accept that.

Shri J. R. Kapoor: If ‘or’ is not
substituted, the whole object of re-
taining the words ‘such other officer’
goes away. Our intention is that
there should be facility to the candi-
date to submit the name of his polling
agents to the presiding offlcer. 1
would prefer that these words should
te deleted rather than both should
remain if my amendment is not to be
accepted.

Mr. Chairman: It does nor necessarily
mean that notice is to be given to
two officers.

Shri Iyyunni: I beg to moave:
In clause 44, omit the following:

“and when any such appoint-
ment is made, notice of the
appointment shall be given in the
prescribed manner to the Return-
ing Officer and to such other
officer as may be prescribed.”

Mr. Chairman: The words ‘and to
such other officer as may be prescrib-
ed’ are in the amendment also. The
objection by Mr. Kapoor is that two
notices need not be given t» officers.

Shri Iyyunni: If this clause remains
a part of the clause, the dificwity will
be you will have to give notice to the
Returning Officer or some other Officer
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[Shri Iyyunni]
so authorized. That means you can-
not get away from the difficulty of
giving notice. I submit that it is not
necessary. Authorization may be
given to the Polling Officer and not to
anybody else.

Mr. Chairman: The question of
period is yet in suspense. Till then
this cannot be decided.

Shri J. R. Kapoor: The whole clause
44 may be held over.

Dr. Ambedkar: My suggestion is
that my first amendment may be con-
.idered and the second be held over.

Pandit Munishwar Datt Upadhbyay:
Why not hold over both because we
have not defined whether two agents,
one agent and one relief agent, will
be appointed for every polling booth.

Dr. Ambedkar: The first has no
integral connection with the second
amendment.

Mr. Chairman: The question is:

In clause 44, for the words “one
agent and two relief agents and nc
more to act as -his polling agent”
substitute the words ‘“such number of
agents and relief agents as may be
prescribed to act as polling agents of
such candidate”.

The motion was adopted.

Mr. Chairman: The second amend-
ment is held over.

Clause 46.—(Counting agents)

Shri Shiv Charan Lal: There is an
amepdment—No. 382 in Consolidated

list No. 1 in the name of Pandit -

Bhargava. I may be permitted to
move it.

Mr. Chairman: I would like to know
the reaction of the hon. Minister.

Dr. Amb_edkar: It may be permitted.

Mr. Chairman: Yes, the hon. Mem-
ber may move it.

Amendment made:

In clause 46, before he word “may”
occurring in line 2, insert the words
‘“or his election agent”.

— [Shri Shiv Charan Lal]

Mr. Chairman: The question is:

“That clause 46, as amended,
stand part of the Bill."”
The motion was adopted.

Clause 46, as amended, was added
to the Bill.
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- Clause 47.—(Revocation of aeppoint-
ment of polling agent etc.)

Dr. Ambedkar: I beg to move:

. For clause 47, substitute the iollow-
ing clause:

“47. Revocation of the appoint-
ment or death of a polling agent
or counting agent—(l) Any re-
vocation of the appointment of a
polling agent shall be signed by
the candidate or his election agent
and snail operate from th~ date on
which it is lodged with the
Returning Officer and in the event
of such revocation or of the death
of a polling agent before the clese
of the poll, the candidate or
his election agent may appoint
in the prescribed manner another
polling agent at any time before
the poll is closed and shall forth-
with give notice of such appoint-
ment in the prescribed manner to
the Returning Officer.

(2) Any revocation of the
appointment of a counting agent
shall be signed by the candidate
and shall operate from the date
on which it is lodged with the
Returning Officer and in the event
of such revocation or of the death
of a counting agent hefore the
commencement of the ccunting of
votes. the candidate may appoint
in the prescribed manner another
counting agent at any time before
the counting of votes is commenc-
ed and shall forthwith give notice
of such appointment in the
prescribed manner to the Return-
ing Officer.”

Sari J. R. Kapoor: It is very difMicult
to follow the amendment without a
copy before us.

Shri Santhanam: As consequential to
the previous ameadment after the
word “candidate” wherever it occurs
the words ‘“‘or election agent” should be
inserted.

Dr. Ambedkar: I have no objection.

Mr. Chairman: I shall now read the
amendment in the amended form and
it- will be clear to hon. Members.

Amendment moved:

For clause 47, substitute the follow-
ing clause:

“47. Revocation of the appoint-
ment or death of a polling agent or
counting agent.—(1) Any revoca-
tion of the appointment of a puiting
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agent shall be signed by the candi-
date or his election agent and shall
operate from the date on which it
iIs lodgede with the Returning
Officer and in the event of such
revocation or of the death of a
polling agent before the close of
the poll, the candidate or his
election agent may appoint in the
prescribed manner another polling
agent at any time before the poll
is closed and shall forthwith give
notice of such appointment in the
prescribed manner to the Return-
ing Officer.

(2) Any revocation of the
appointment of a counting agent
shall be signed by the candidate
or his election agent and shall
-operate from the date on which it
1s Indged with the Returning Officer
:and in the event of such revocation
or of the death of a counting agent
‘before the commencement of the
counting of votes, the candidate or
his election agent may appoint
in the prescribed manner another
counting agent at any time before
the counting of votes is commenced
and shall forthwith give notice of
such appointment in the prescrib-
ed manner to the Returning
Officer.” .

Shri Shiv Charan Lal: As I have
‘pointed out previously with regard to
-clause 44 if the words “or such other
officer as may be prescribed” are put
-after the words “Returning Officer” in
paragraph 1, it will make the position
clearer and easier: because at the time
when the polling is going on it is very
difficult to search out the return-
ing officer and get the name changed.

Shri Santhanam: The words “Return-
ing Officer” are not there: the only
‘words are “in the prescribed manner”.

Mr. Chairman: The returning officer
may not be found at every polling
station. If this is inserted. that notice
may be given to any other officer. it
‘would be better.

Shri Santhanam: Does it refer to the
counting agent or the polling agent?
So far as the counting agent is con-
cerned it has to be only to the return-
ing officer.

Mr. Chairman: The wording is “may
appoint...... another polling agent at
any time before the poll is closed and
shall forthwith give notice of such
appointment in the prescribed manner
to the Returning Officer.” This is not
practicable. Either the mere giving
of notice is sufficient or the notice may

-be given subsequently to the returning
-officer or such other officer cr polling
~officer. :
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Shri Santhanam: The words “in the

‘- prescribed manner will do”. The words

“Returning Officer” may be dropped.

Dr. Ambedkar: All these things have
come upon me rather suddenly. I have
not had time to go through them. This
amendment was handed to me in the
morning. I must safeguard my own
position. My amendmeat may be
accepted as it is subject to my right
of reopening the question again in the
House; if I find that the amendment
creates any difficulty: or let the thing
stand over. In that event the whole
Bill must stand over now.

Mr. Chairman: Let it be held over,
so that hon. Members may have the
time to study the amendments.

Clause 48 was added to the Bill.

Dr. Ambedkar: I would raquest you
to take up those clauses to which
there are no amendments.

P
Clause 49.—(Attendance of candidate
at Polling Stations)

Mr. Chairman: The amendment to
clause 49 (No. 383) is the same which
the hon. Member has accepted.

Shri Shiv Charan Lal: if he has no
objection I will move it Sir.

Dr. Ambedkar: I have no objection.
Amendment made:

In sub-clause (2) of clause 49, after
the words “A candidate” insert the
words “ or his election agent”.

—([Shri Shiv Charan Lal]
"Mr. Chairman: The auestion is:

“That clause 49, as amended,
<tand part of the Bill.”

The motion was adopted. -

Clause 49, as amended, was added to
the Bill.

Clause 50 was added to the Bill.
New Clause—50A

Shri S. N. Das (Bihar): [ have an
amendment standing in my name
suggesting a new clause, 50A, re the
candidate’s right to send election
address post-free.

Dr. Ambedkar: If I may intervene
at this stage to save time, Sir, you
will remember that Iast time this
matter was discussed as to whether
provision should not be mede for per-
mitting the candidate (o send
election address post-free and I said
that I would refer the matter to the
Government and see whether such a
thing could not be done. I thought
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[Dr. Ambedkar]

the House at that time accepted my
assurance without any specific amend-
ment {0 that effect.

Shri Sidhva: This should be held
over.

Dr. Ambedkar: No, it is not
necessary.

Mr. Chairman: Am I t; understand
that the hon. Mover does noat want to
move his amendment in view of the
assurance given that the hon. Minister

will refer the matter to the Govern-
ment?

Shri S/ N. Das: In view of the
assurance given by the TLaw Minister.
I want to know whether [ might be
permitted to move my amendment.

Mr. Chairman: There is no question
of belng allowed. He is ai perfect
liberty to move it. I only suggested to
him whether, when the hon. Minister
has given an assurance, it is desirable
to move it.

Shri S. N. Das: It may be held over.
Mr. Chairman: There is no question

of being held over. The reply will not
come frcom the Government within
such a shtart time. Either he should
move il ¢r not move it.

Shri 8. N. Das: In view of the
assurance given I do not want to move
it.

Mr. Chairman: Then there is an-
other amendment, No. 385 in the
printed list. standing in the name of
Mr. Das suggesting a new clause 50A.

WY 9o GAo FA: W T &
ark ¥ §F FAT AT § | N AT

dd@igT o qad a8 § f

TNA F A AREBA ASIT § I
F 9MT & 2I9 (T qq 1 6K
THR WA ¥ o7 qex qraw 6= g
@an Iy § 5 fegam &
@A A AR ST § T F 97 A
®7 agd & AT § | TF@ FHIOT gy
afyr @7 gu W, ¥T F v 4,
T § IFARAT AT F FH R
A 9T A FT gwy 1 39 fou o
A a7 NIT F Fr T @G
grmF Mg g A e g3 F
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A

AR W& T &
afic § =@ @Al W I %5
FFY F T yaErarEl 9T WET T[S
gy F1 3 (o0 39 9@ MES
W@ g A gma 7 fF ool oF
A aF Y T AT F T qF FEHZ-
e #; qgr wiEr w0 9fgy fa
fore ¥ qg ITeey areAl 1 I9ERT
FTAF| 39 7 q oF g Hear
F I § 1 AT TF AT AqTAX &
foad sftg & ot TQ7 I &
T AU F Nw 9FT gFT) T I
F ITE HIAT G WA GHA HI FIA
AT F I AT AFT | T IO
¥ fou dwew gfam wr oD qrET
3qFsY AT AMEd |

ANax Afar w3 w1 1 T4l
g3 7@t A § dfFT gwrr @w §
fr fegena @ 3w § e 7 &l
SRy & f5 aga ¥ A G § Wt
A Jx e N T AT N} oaerg
7 Owa ¥ TR XEAFS WA 4 AT
g AN gdA | gT A Tg gEF
| ¢ f5 g | # aaEs
M fegr a1g aifs ag  wacvare
F WA AT F A W@ RT X
I Y Fg g3 | TEfeF I WA
FT QI A1 Trw @ aJga ¥ @
AR &4 § a9 gHA | gEfeR
§ F 73 ga@ @1 . § WM A
o ¥ fame ¥ fox &) s @
39T awd df 3T A AJYL W &R
Ifa + awF ar T T

(English translation of the above
speech).

Shri S. N. Das: I want to say some-
thing on it. I submitted the suggestions
because of the fact that in the election
campaign propaganda wields great in-
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fluence, And money is the backbone
of propaganda. We all know that in
India there are many people who are
very much short of money and in spite
of their being deserving persons, they,
in the absence of money, cannot carry
on propaganda work fully. So they
can have little hope of winning the
electicn. But the rich have many re-
sources at their disposal. They can
utilfse these resources through the
power of money and can inHuence the
voters. With that point in view my
suggestion is that as far as possible
every candidate should be given oppor-
tunity by the State to make use of
the available resources. One ¢f the
means is the use of radio. It is a
medium through which the poor candi-
dates will be able to reach the voters.
They wiil be able to send them their
messages and convey to the public the
aims and objectives for which they
stand. Postal facilities should also
be made available for this purpose.
The third source is the Railways.
Although it is a new thing, yet I think
that India is a country where all know
that a large number of deserving
perscns fail to win the zalection due to
lack of rmoney or for that reason they
cannot even stand for election.
My suggestion is that everybody shculd
be given an equal opportunity so that
he may go to the voters to explain to
them the objectives for which he
stands, Therefore. many candidates
would ne saved of expenses if rzilway
facility was made available to them.
That is the purpose of the suggestion
I have put forth for the consideration
of the House. If the House deems it
proper, it may accept it. if nol, it may
reject it.

Mr. Chairman: This amendment has
not been moved and it has nct been
placed before the House. I would
rather iike that the reaction of the
hon. Minister may be known to the
Houce.

Dr. Ambedkar: I cannot agree to
Government  undertaking any such
obligaltion at all.

Mr. Chairman: Does the hon. Mem-
ber want the amendment to be put to
the House?

Shri §. N. Das: No, Sir.
Clanse 51.—(Death of candidate)‘

Shri Ramraj Jajware (Bihar): I have
amendment No. 90 in supplementary
list No. 2 suggesting a new rlause 30A
which should be taken up before clause
51. The purpose of the amendment is
to entitle candidates to send post-free
any election matter. It is similar to
Mr. Das’s amendment.
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Mr. Chairman: ] have placed clause
51 before the House and the Housze is
in possession of that clause. Has the
hon. Member got any amendment
clause 517

Shri Santhanam: A similar amend-
ment was taken up and disposed of
earlier.

Mr.. Chairman: The hon. Meniber
should have urged that his amendment
be considered when the other amend-
ment suggesting a new clause 3uA was
in hand. That was the proper time. I
am afraid his amendment has been
passed over.

Shri S. N. Das: I have an amend-
ment, Sir. I teg to move:

For clause 51. substitute the fcllow- -
ing:

“51. Death of a candidate before
poll.—Whenever any can@idate
dies after being duly nominated
and before the closing of the polls.
ail the election proceedings shall
stand cancelled and all proceedings
with reference to the 2lection shall
be comrenced anew in all respects
as if for a new election:

Provided that the nomination of
the deceased candidate was valid
‘in the opinion of the Returning
Officer:

Provided further that no furthar
nomination shall be necessary In
the case of a candidate whose
nomination was valid ut the ﬁmg
of the cancellation of the election.

st Qo G0 I AW FEA TG
3 fr ool o ara oyt ¥ N owk @
g § foar g % fr exfly
(scrutiny) ¥ &13 s fdY Ieie-
T AT qF By AW Al R
(election) #fa® (cancel) fear
T | ¥ &re 9 g R afadee
(nomination) ¥ s f & a1T
opfedr gt & 1 e fpdy swiET
F1 @ fwar v A fF g a@ A
AT § A smv exfet ¥ 9gS I
W g A § QAT w1
ATAT FEUW IFHILATT W FIA FT
qreT 7EY fromr &1 T® &1 AT
g @ fF smT A IFREAR
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[* gao @70 T

wHfed) F @S AT S @ R
I TG QW AR S arF IFH AT
gt 3| 7 ¥ I fRar S
A e ag € 5 o3q g A
TEE A A A g g o
ARt 7 | Iwgare #t @wr
‘frar @ ag afs exfed) & 3% A%
A & a9 I8 T qqAr Iede-
AR @I FA FT HAWL TE
fremar 1 zafed s afgqam 1T &
T AR exfedt 7 F gy fwd
IEARAT F OAA Y Ag ar I
goa ¥ W qAra #} W FT frar
ST aGfgd | qEr ged § Wad-
AT B FIAT @ IFHZARK @37
FE F1 NEr e qEm

(3

FaAA g & ¥R Al
qifs7 (Polling) =& & A
o oakldg  F  9gS #R

“H1E Ieflgare AT 9@ d1 IoEA
(election) ¥ 7&i gl ag ¥rYr
Dagel 31 A AT fF A 8

vgr £ A 9TT & foefed & =7

|IX A= & F oamF geAgER 97
TAr g 3@ F ANAr 23 v

-gIar grEt 5 aqw IFAzArR ar

qe AT IT A AT (vote) A M
TETAN § | IF T IR 17 93
R wwar ¢ F w@Ar & AT F SR

gEflgak Af I w@ 3 fod

Ay enm ag F R qAEt Fam DA

F q9g3 qk Afgimy F TT AW
frf SefrgT A g § wa Ay

AT @ @ am ArfEd A fFe A

A F AU FA LS QA A0 |

g R e gy d 7 qg @t £ fF

wre Aé dar gedizae 3 e faw
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F Mg &1 9@y qrES av
AR A @ AT F A Ag A
M qg W< 917 A1 BT T A
Qar wifgd ) 3@ R 4 7 g
wrargst (Proviso) faar 1 1w &aT
fedt Fr q@r AF & A TR |/
AT AT § d1 W g § fev &
A AT IIfEd ) adr W dMAA
® qRIg 3|

(English translation of the above
speech).

Shri S. N. Das: My submission is
that there is a provision in clause 51
which has been moved today, that the
election will be cancelled if a candidate
dies after the scrutiny has been made.
I think, scrutiny takes place after seven
days of the submission of the nomina-
tion papers. If a candidate who is
qualified in all respects stands as a
candidate for the election, and dles
yefore the scrutiny takes place, the
voters are left with no opportunity to
nominate another candidate. The
result of this provision would be that
if a candidate would die before the
serutiny takes place, the election will
not be cancelled and the election will
be held between the remaining candi-
dates. I am of the view that the chcice
of the voters will be neglected due to
this measure. If a candidate, whom
the voters have selected for contesting
the election, dies before tle scrutiny
takes place. they are left with no
opportunity to select another cardidate
of their choice. Therefore the election
chould also be cancelled in case where
a candidate dies after ‘he nomination
papers have been filed and before the
scrutiny takes place. If such a pro-
vision is made. the voters will have a
chance to select another candidate of
their own choice.

According to the present clause the
elections will not be cancelled if a
candidate dies before the polling date.
This clause is also defective. Suppose.
if the election is in its full swing, and
in the meantime the news spreads that
a certain candidate has diad. the result
would be that the voters would think
that as a certain candidate has died
so they need not cast their votes. In
course of time it is possible that a
candidate of the choice of the -cters
may not come to be electad. There-
fore. I am of the opinion that the
elections should be cancelled where a
candidate dies after filing nomination
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papers but before the elections are
over. Fresh election should take place
in such cases. I have laid down a
condition therein that if a candidate,
whose nomination has been rejected
and who was not qualified to contest
the elections, dies in the meantime,
then-in that case the election should
not be cancelled. This is why I have
laid down.this proviso that if a candi-
date, whose nomination paper is valid
and if he dies, in that case a fresh
election should be held.

That is the sole object of my amend-
ment.

Mr. Chairman: Amendment mcved:

For ciause 51, substitute the follow-
ing:

“31. Death of a candidate before
poll.—Whenever any candidate
dies after being duly nominated
and before the closing of the polls,
ail the election proceedings shall
stand cancelled and all proceed-
ings with reference to the election
shall be commenced anew in all
respects as if for a new election:

Provided that the nomination
of the deceased candidate was
valid in the opinion of the Return-
ing Officer:

Provided further that no further
nomination shall be rnecessary in
the case of a candidate whose
nomination was vaild at the time
of the cancellation of the election.”

Dr. Ambedkar: I do not accept the
amendment, but I would like to say
that in view of the fact that the House
has carried an amendment to sub-
clause (2) of clause 35 with regard to
withdrawal, there will have to be some
small amendment made later on and I
reserve the liberty to bring the matter
up at a later stage.

_ Shri J. R. Kapoor: I take it that the
proposal of the hon. Minister is to
hold over this clause.

Dr. Ambedkar: I do not want to hold
it over. The only point is that it will
be necessary to add one more pPrcviso.
The point is this: that by gmgndmg
sub-clause (2) of clause 35, it is now
open for a candidate who ~had with-
drawn to seek nomination if the con-
tingency contemplated in claise 51
arises. Consequently a positive pro-
vision will have to be made in clause
51. That can easily be done by adding
a proviso.

Mr. Chairman: As a matter of fact,
in consequence of amendment No. 102
of Supplementary List No. 1 standing
in the name of Shri Jaspat Roy Kapoor
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having been accepted, a consequential
amendment is necessary and it is.
only for the purpose of having that
consequential amendment that an
opportunity is being sought to add that.
amendment afterwards.

Shri J. R. Kapoor: I entirely agree-
with the hon. the Law Minister that
another proviso will have to be added,
in view of the amendment which has-
already been accepted (Amendment
No. 102). But apart from that, Sir, I
think that the suggestion ccntained in
the amendment just moved by my
hon. friend Shri S. N. Das deserves
serious consideration. As a matter of
fact, the acceptance of that amend-
ment either in its present form, or in
any other suitable form, appears to
be very necessary and I am sure the
hon. the Law Minister, if he applies
his mind a little more carefully to this.
amendment, will readily sgree to it.

There are two points contained in
the amendment of Shri S. N. Das. His
first contention is that if a particular
candidate dies after scrutiny, but be-
fore the commencement of the poll,
then the electorate should be given an
opportunity for making another
nomination in place of the candidate
who is dead. This is an accepted
principle.

The next question that arises is that
why should this principle be confined
to cases of candidates who die only
after scrutiny? A candidate may die
between the date of nomination and
the date of scrutiny.

Dr. Ambedkar: That is not the
position. .

Shri J. R. Kapoor: A person, for
instance, dies after filing his nomina-
tion papers, but before the date of
scrutiny. In that case the electors
who had subscribed to the nomination
papers do not have an opportunity of
nominating a substitute candidate. If
a candidate dies after scrutiny of the
papers the electorate is given that
opportunity. Why should the oppor-
tunity not be given to. the electorate
to nominate a new person if the pre-
viously nominated candidate dies
before scrutiny.

Shri Santhanam: The hon. Member
has not understood the clause. If a
candidate dies at any time between
the scrutiny of the nomination papers
and before the date of polling, power
is given according to the clause.

So far as Mr. Das’s amendment is
concerned, the only point is that if the
Returning Officer finds the nomination
of a dead candidpte invalid, then this
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[Shri Santhanam]

proceeding shall not be annulled. That
is the main point of his argument. He
is under a misapprehension, because
it a candidate dies before scrutiny
somebody may raise a frivolous
objection and the Returning Officer will
be in a difficult position. The validity
of his nomindtion should not be
brought into guestion at all. The fact
that he is dead should give tke electo-
rate an opportunity. The fact of
death must be sufficient to recpen the
whole thing. That is what the clause
attempts to do. He wants to limit the
right of the electorate which is not
proper.

Shri J. B. Kapoor: My simple diffi-
culty is this. If a candidate whose
nomination paper has been filed dies
before the date fixed for the scrutiny—
what will happen? Will the electorate
have an opportunity to file a fresh
nomination paper nominating a new
candidate? That is the simple question
and according to my interpretation a
new nomination paper canunoi be flled
by the electorate if the nominated
candidate dies between these two dates,
the date of filing of the nomination
paper and the date of the scrutiny.

Shri Santhanam: There 1is no
interval.

Mr. Chairman: There is an interval
of several days between the nomina-
tion and the scrutiny.

11 A

Shri J. R. Kapoor: It is a simple
‘lacuna.

Shri §. N. Sinha (Bihar): 1 am also
inclined to agree with Mr. Jaspat Roy
Kapoor and Mr. S. N. Das that after
the date fixed for the scrutiny of
nomination means after the scrutiny
is over and not before that. It does
not cover the amendment suggested
by Mr. S. N. Das.

Mr. Chairman: As a matter of fact
in clause 51 the contingency of a candi-
.date dying between the date of due
nomination and the date of scrutiny
‘has not been contemplated.

Pandit Munishwar Datt Upadhyay:
‘The amendment of Mr. S. N. Das says
“Whenever any candidate dies after
‘being duly nominated”, that is after
the scrutiny has been held and the
Returning Officer has found him valid-
ly nominated. It covers only those
cases. The first proviso in his amend-
ment says, ‘“Provided that the nomina-
tion of the deceased candidate was
-valid in the opinion of the Returning
‘Officer”. So the case to which Mr.
Jaspat Roy Kapoor refers is not, I
think, covered by tlhis amendment,
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. Mr. Chairman: What is ‘due nomina-
tion’? Is it after or before scrutiny?

Dr. Ambedkar: In view of the fact
that this clause will come back again
to the House for the purpose of con-
sidering the proviso to which I have
already referred, the whole thing
might be held over.

. Mr. Chairman: Very well. Clause 51
is held over.

Shri J. R. Kaboor: There is one
amendment seeking to insert a new
clause, 51A, after clause 5!. It is No.
91 in Supplementary List No. 2. I am
just drawing your attention to it.

Mr. Chairman: It is in the name of
I\gg'. kS. R. Naidu. He is not here 1
think.

Clause 52.—(Procedure in elections)
Amendment made:

In sub-clause (3) of ciause 32, for
the words ‘“the members of the State

Legislative Assembly or electoral
college concerned” substitute the
following:

“the elected members or the
meinbers of the State Legislative
Assembly or the members of the

P electoral college concerned”.

—[Dr. Ambedkar]

Further amendment made:

In the Proviso to sub-clause (3) of
clause 52. for the words “the members
of the State Legislative Assembly or
of the electoral college” occurring in
lines 1 and 2, substitute the f<lowing:

“the elected members or the
members of the State Leglslative
Assembly or the members of the
electoral college”.

—[Dr. Ambedkar]}
Mr. Chairman: The question is:

“That clause 52, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 52, as amended. was added
to the Bill.

Clause 53 was added to the Bill
Clause 54 was added to the Bill.
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#Clause 55.—(Fixing time for poll)

Mr. Chairman: There is an amend-
ment seeking to insert a new clause
after clause 54, but the Member is not
here.

Shri Shiv Charan Lal: ihere is an
amendment - to clause 55 in the name
of Mr. Sidhva.

Mr. Chairman: He is also not in the
House. The question is:

“That clause 55 stand part of
the Bil.”

The motion was adopted.
Clause 55 was added to the Bill.

Clause 56.—(Adjournment of poll)

Pandit Munishwar Datt Upadhyay:
I have an amendment. No. 38Y in the
Consolidated List to inciude the words
“on other polls” after the words “such
election” in sub-clause (). [ think
these three words would be necessary
because otherwise you 1o not deflne to
what election it refers.

Dr. Ambedkar: Election means
-election under the Act.

Pandit Munishwar Datt Upadhyay:
You mean election in respect of the
same constituency. Then you have
got to say “on other polls”. The sub-
clause reads:

“and fix the polling station or
place at which, and the hours
during which, the poll will be
taken, and shall not count the
votes cast at such election until
such adjourned poll shall have
been completed”.

«...at such electibn on other polls”
makes the thing clear. Otherwise it
is ambiguous.

Shri Santhanam: “Such election”
covers it

Dr. Ambedkar: I do not think it is
necessary.

Mr. Chairman: The question is:

“That clause 56 stand part of
the Bill.”

The motion was adopted.
Clause 56 was added to the Bill

Clause 57— (Fresh poll)

Shri Shiv Charam Lal: Myy I be
permitted to move amendment No. 390
standing in your name, Sir?

Mr. Chairman: It would be better
to know the reaction of the hon.
Minister.
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Shri*Shiv Charan Lal: It seeks to
substitute the words “before the votes
are counted” for the words “at any
election” in sub-clause {1).

Shri Santhanam: It may be at any
slage.

Dr. Ambedkar: I do not think it is
necessary.

Pandit Munishwar Datt Upadhkyay:
I have an amendment (391 that in
sub-clause (1) after the words
“presiding officer” the words “or any
other person on their behalf” be
inserted. It may be that the boxes are
in transit, they might be placed some-
where else, they might be in the
custody of someone else. And
these things may not be cavered,
by the present working. I consider
that the introduction of these
words appears to be necessary.

Shri T. T. Krishnamachari (Madras):
The other words which follow are:
“or is or are in any tampered with...”
That covers that condition. Tt is
unnecessary.

Dr. Ambedkar: I do not think it ic
necessary. :

Mr. Chairman: The question is:

“That clause 37 stand part of the
Bill.”

The motion was adopted.
Clause 37 was added to the Bill.
Clause 58 was added 1o the Bill.

Clause 59.—(Voting by certain classes
of persons).

Shri Shiv Charan Lal: I have two
amendments standing in my name, i.e.,
Nos. 116 and 117. The clause as
amended by amendment No. 116 wouid
read: “Provision may be made by rules
made under this Act for enabling any
of the following persons to give his
vote by postal ballot, or to the presid-
ing officer or the polling booth, where
he is working on the polling day etc.”
This is a provision for those persons
who are not at the polling stations
where their names are 2ntered but are
at some other polling stations. This
means that those persons should tender
their votes by postal ballot. My sub-
mission is that they also be permitted
to give their vote to the Presiding
Officer where they are working at that
time. The present rule is the-election
agerts or any polling officer who hawe
got his vote in some other polling
station, should give thelr voles to the
Presiding Officer at the cnd of the day
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and those votes are kept separate and
they are transferred to those polling
stations and they are added on the
votes of those polling stations.
That is why, suggest that|
after the words ‘“postal bailot” the
words ‘“or to the Presiding Officer of
the polling booth, where he is working
on the polling day” should be added.

Shri Santhanam: A voter may bhe in
another state where the Polling Officer
may not have the lists or anything.

Shri J. R. Kapoor: Clause 59 (e)
covers your point.

Shri Shiv Charan Lal: That is all
right. You are giving the right to that
man to vote. But along with the
postal ballot you should give him the
right to vote before the Presiding
Officer. That is done even now, i.e..
those persons who are working in some
other polling station give their votes
to the Presiding Officer there, although
their names are not there.

Mr. Chairman: The hon. Member
must realise that in clause 59 a list
of those persons who are entitled to
vote by postal ballot is given and there-
in the names of those nersons whom
he has in view are not mentioned. That
is why amendment No. 396 was tabled,
suggesting Lhat those persons should
be given the right to give their votes.

Shri Shiv Charan Lal: They come
under clause 59 (e).

Mr. Chairman: It refers ‘o polling
officers, not the candidates, their
election agents etc.

Shri Shiv Charan Lal: I am only
asking for those people who ccme
under sub-clause (e).

Dr. Ambedkar: It is there.

Mr. Chairman: The hon. Member’s
objection seems to be that in clause
59 the words are: “for enabling any of
the following persons to give his vote
by postal ballot and not in any other
manner”’. The hon. Member wants to
suggest another manner, that is at®the
time of polling another set of papers
may be there and those persons may
be allowed to vote at the polling
stations at which they are serving.

Shri J. R. Kapoor: This amandment
mcrely suggests the continuance of the
existing practice as it obtains in some
parts of the country, at least, if not in
all. In the Uttar Pradesh, the rule
hitherto has always been that thcse
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LS
persons who are deputed on official
duty to work on the polling day at any
polling station are authorised to record
their vote then and there and give it
to the Presiding Officer of the polling
station. They are not under the
obligation to record their vote and
send it by post.

Dr. Ambedkar: I do not see what
harm this does.

Shri T. P. Krishnamachari: There is
an express prohibition from record-
ing the vote in any other manner
except by the postal ballot. That has
also got to be amended.

Mr. Chairman: There is no doubt.

Shri Santhanam: The difficulty will
be that the Returning Officer will not
know anything. I think that a person
must send it only by nostal bhallot;
otherwise administrative difliculties
will arise. .

Mr. Chairman: According to the
present rules of the Assembly elections
those who officiate at the polling
stations give their vote just before the
close of the ©polls to the presiding
officer and their votes are separately
taken. Similarly the candidates and
their agents etc. are also to give their
votes at any place they happen to be
and they are kept separately. This
was the rule in the past elections. These
amendments seek to continu2 the
present practice.

Shri Karunakara Menon (Madras):
This does not stand in the way cf any
person, at any rate, on official duty
from giving his vote just as any other
commoner would do. ‘This does not
prohibit him. The clause says: The
Government are entitled to maxe'rules
for enabling any of tha fsllowing
persons......

Mr. Chairman: The words that follow
are: “not in any other manner”.

Shri Karunakara Menon: If he is
unable to vote in the proper manner,
the Government shall make rules.

Mr. Chairman: Order, order. The
words are: “for enabling any cf the
following persons to give his vote by
postal ballot, and not in any other
manner”.

Shri Karunakara Menon: The words
are “to enable any of the persans to
give his vote,” that is to say if he is
not able in the ordinary manner to
vote, then the Government shall make
rules by which he is enabled to vote
in a particular manner but then. he
cannot vote in any other manner.
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Mr. Chairman: The words are “by
postal ballot and not in any other
manner.”

Shri Karunakara Menon: I emphasize
the words: “to enable a person to vote
in a particular manner”.

Dr. Ambedkar: The ilause as it is
is quite all right.

Shri Shiv Charan Lal: If the hon.
Law Minister does not think that these
words are necessary, ‘hen I do not
press it.

As for amendment No. |17, I find
that clause 59(d) reads as follows: ‘“the
wife of any such person as is referred
to in clauses (a), (b) and (c) to whom
the provisions of sub-section () of the
said section 20 apply” I do nct know
why we are giving this right to the
wife.

Dr. Ambedkar: Because sh2 may be
with him.
Mr. Chairman: Supposing she is not

with him, she is not given any right
to vote in any other manner?

RIEZT 7/ IS I beg to move:

In part (d) of clause 59, after the
words ‘“such persons” insert the
words “if she is living with him «t that
time”.

T TF WIYSY AT AT § | A WA
g fr @1 fafvee< gg@ (Minister of
Law) #i ag w37 & grm f¥ @
fexat #t S & T I F AR
FH O fF o A OANE
grma N o) s § 5 faw
37T & i oA q wiw faw
=1 % w (T) (F) R (N) § §
f& sgewsaf@ e 981 f=
) feat g7 @ R ag g
g feral & fed @ &1 zm fou
X T A TR AME FE AT TTEAT
g1 ag arw FT fear wmw v faa
N AW A F 9 N T ITwH
af@ A T gar | ke AN wET-

g (Constituency) & it ar

I ag A I g ag o
163 PS.
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AR AT &1 & gawar § e arifes
fafreex aga @ a7 dore @ i

(English translation of the above
speech).

Master Nand Lal (Punjab): I beg to
move:

In part (d) of clause 59, after
the words “such persons” insert the
words “if she is living with him at
that time”. It is quite an ordinary
amendment. I do not think the hon.
Minister of Law proposes anyway to
glve to such women as are actually
present in the houses a right to cast
their vote by post. He too enter-
tains the same view that only the
classes of women specified in (a), (b)
and (c) should be permitted to
exercise this right of voting by
post. This concession zan be availed
only by such women who are actually
residing with them. 1, therefore, want
this point to be cleared. It should be
made clear that only such women, who
are actually residing with them, shall
have this right to vote by post. But
those who are residing in the consti-
tuencies, will have to vote just like
others. I nhope the hon. Minister will
accept it.

Mr. Chairman: Amendment moved:

In part (d) of clause 59, after tne
words ‘“‘such persons” insert the wcrds
“if she 1is living with him at that
time”.

This amendment seems to be quite
reasonable; otherwise they would be
deprived of their vote if they are living
in the constituency.

Dr. Ambedkar: This does not refer
to wives.

Mr. Chairman: This refers t> wives.
If they are not living with their
husbands, they will be deprived of
their right.

Shri Santhanam: They will not be
deprived of their right; they will be
entitled to vote in the ordinary
manner. Their right is not taken
away. It is only for the sake of con-
venience that a provision is made
here. Wherever they may be, they
may give their vote by postal ballot.

Shri Shiv Charan Lal: This is only
an enabling section. The hon. Minister
is right when he said that it would
not debar them.

Shri Karunakara Menon: This is
what I submitted in regard to the
other amendment also.

Shri Shiv Charan Lal: May I just
point out one thing, although there is
no amendment? The practice even
now is that a candidate and his agents,
if they are in the other polling stations,
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there is no provision for them to give
their vote as in the case of others.
They should also be permitted to send
their vote by postal ballot.

Shri J. R. Kapoor: We may now
take up the amendment which stands
in your name, Sir.

Mr. Chairmap: We are now on
amendment No. 394. Pelase refer to
that amendment only. I shall put it
to the House. The question is:

In part (d) of clause 39, after the
words “such persons” insert the words
;‘.lf s,he is living with him &t that
ime”.

The motion was negatived.
Shri J. R. Kapoor: I beg to move:

After part (e) of clause 39, add the
following new part as part (f):

“(f) any person subjected to
preventive detention under any
law for the time being in force.”

This is one amendment. Ancther
amendment, which I would like +to
move with your permission, £ir, is No.
396 in the printed list, which has the
privilege of standing in your name. I
beg to move:

After part (e) of clause 59, add the
following new parts:

“(f) the candidates,  their
election agents and pollingz agents;

(g) the President, the Governors
and the Rajpramukh of the
States.”

Dr. Ambedkar: Why does he want
specifically reference to them? They
are voters.

Shri J. R. Kapoor: So far as amend-
ment No. 396 is concerned, there are
two parts which are intended to be
inserted, parts (f) and (g). You may
take them separately, because it is
just possible that while the insertion
of part (f) may be agreed to, perhaps
part (g) may not be agreed to for
reasons best known to the hon. lLaw
Minister.

Speaking on my own independent
amendment, I would submit that while
one can easily understand that a
person who is undergoing any sentence
of imprisonment should not have the
right to vote through the post office,

because such a person may be suppos- -
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ed not to be a free agent and his vote
therefore may not be a free vote even
if he is allowed to record if, so far as
persons who are under detention under
the Preventive Detention Act are con-
cerned, who are-under detention for
some political reasons, as they
generally are, it would not be fair to
deprive them of this right. In their
case it cannot be said that the exercise
of the right of voting would be under
any duress or undue influence by the
Superintendent of Jail, or the Jailor
or any other person in authority. I
submit that such persons who are de-
tained, most of them, would be detain--
ed for political reasons, for their
political activities and they should
have their right to record their vote,
because such a right is virtuaily their
very breath.

With regard to the amendment which
stands in your name, Sir, I submit that
a candidate will have o be roaming
about from place to place on the
election day. So also would be the
case of the election agent and polling
agents. So far as polling agents are
concerned, of course, a very large
number of them would not be acting
as polling agents at the particular
places in the area where their names
are recorded. It is very likely that
they would be acting as polling agents
in pJaces other than those where their
names are recorded. I therefore sub-
mit that, a candidate, the election agent
and the polling agents should also
have the right to record their votes
in the same manner as other persons
mentioned in sub-clauses (a), (b) and
(c) of clause 59; or preferably at the
polling stations where they may be
working.

_Then, there is the last part, (g),
which is proposed to be inserted that
the President, the Governors and
Rgjpramukhs should also have this
right. Holding these ‘dignified
positions, they may not like to exer-
cise this right and associate themselves
with any political party. That is a
different thing. It should be left to
their discretion, good sense and con-
vention. So far as the right is con-
cerned, there seems to be no reason
why these persons should not be given
the right to vote through the Post
Office. I Ao not think you would expect
them to come to the polling staticns
and record their votes. But. this is a
minor point. I am not very particular
about the insertion of part (g). But,
so far as the other parts are concerned.
one contained in my amendment and
other part (f) contained in amendment
No. 396, they must be Inserted. That
is my submission.
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One thing more: that is, with regard
to the amendment of my hon. friend
Shri Shiv Charan Lal, No. 116 of
Supplementary List No. 1, which
suggests that these persons should
have the right to record their votes at
the places where they are working. I
do not gee any reason why this exist-
ing facility should be taken away. Not
only would this facility be taken
away, but an additional impediment
would be placed in the way of their
recording their votes. The easier way
to have their votes recorded would
be to accept the amendment of Shri
Shiv Charan Lal. Why shouid it be
necessary for persons who can easily
record their votes at their constituency
in any polling station, to be compelled
to record their votes through the post
office? That is such an elementary
and simple proposition that I fail to
see why it should not ecasily be
accepted. We do not feel happy that
an amendment which appears to be
so very necessary and so very essential,
consistent with the existing practice
should be so summarily brushed aside
because it does not come in the name
of an official Member of Parliament.

Mr. Chairman: Amendments moved:

(i) After part (e) of clause 59, add
the following new part as part (f):

“(f) any person subjected to
preventive detention under any
law for the time being in force.”

(ii) After part (e) of clause &9, add
the following new parts:

“(f) the candidates, their
election agents and polling agents;

(g) the President, the Governors
and the Rajpramukh of the States.”

Shri Sonavane (Bombay): I rise to
support part (f) of the amendment
standing in the name of Pandit Thakur
Das Bhargava. I also support the
addition of the new part (f). It is
necessary to allow a candidate tuv vote
through the post because he may be
in a place which is not a constituency
in which he is registered as the candi-
date. It may not be possible for him
to go to that particular c¢nnstituency
and so he should be allowed to vote
through the post. Similar circum-
stances may arise in the case of the
election agents and polling agents also
and so they also must be allowed this
. facility. When they have to work as
election or polling agents, they may
have to go to different places and they
may not be able to be present in the
constituency in which their names
occur in the electoral volls. So it is
but proper that this facility should be
extended to them also. :
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Dr. Ambedkar: Sir, Mr. Ka h
placed before ug three prog(?s(}lt'ionass,

namely, that the facilities for voti
oti

by post may be extended to perso?xg

under detention, and to candidates,

‘their election agents and polling agents

and  thirdly, to the President, the

Governors and the Raj
Governors jpramukhs of

I should like to say at the very
outset that postal ballot is a very
dangerous thing—one of the most
dangerous things that [ have come
across. I have noticed candidates
app_oxptmg persons to go to various
individuals who become entitled to
voting by post, collect their ballot
papers, get their signatures, and just
post it themselves and thus a vast
amount of illogical pressure-—some-
thing like requisitioning—is brought
about. I therefore, think that this
system ought to be confined to the
shortest extent possible.

Shri J. R. Kapoor: Then do not
extend it to the wives of voters who
live far away.

Dr. Ambedkar: They are only (a),
(b) or (c).

As regards the candidates, election
agents and polling agents, I do not see
why the rule of postal ballot should
be applied to them. I can quite under-
stand that the candidate may not be
present in the constituency in which
his name is enrolled, because we have
given the facility that a candidate can
stand anywhere he likes. It is also
possible that the various persons whom
he engages such as the election agents,
polling agents and so on, .nay not he
able to work in the constituencies in
which their names are enrolled. In
such cases it is perhaps desirable to
make it possible for them to vote in
a constituency where they are work-
ing although that is not their consti-
tuency by registration. Bui that is a
matter which must be considered sepa-
rately and not under the postal ballot
section.

With regard to Rajpramukhs,
Governors and the President, I do
not see what valid ground there is for
permitting them to cast their vutle by
postal ballot, except the ract that they
are certain dignitaries of the State.
But I do not think that the law in the
matter of election should recognise
any such distinction at all.

An Hon. Member: They 11ay be
living far away from their consti-
tuency.
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Dr. Ambedkar: I do not think so.
They can arrange their tours in such
a way as to be in their headquarters
at the proper time. That is not a very
difficult thing.

Shri Sidhva: They have all the
facilities for that.

Dr. Ambedkar: With 1egard to
persons under detention, I think the
general rule of law is this. First of
all, whoever is under detention is not
in a position to exercise the rights
that are given to him. That is the rule
under the English Law. The English
Law makes no provision for what
might be called “convicts” to vote, by
reason of the fact that they have plac-
ed themselves, so to say, beyond the
pale of the electoral law.

Shri T. T. Krishnamachari: But
that disqualification would not operate
in this case.

Dr.. Ambedkar: I do not xnow. Our
disqualification would arise if the
period is 2 years or if the dctention
is an indefinite sort of thing. So I
would not commit myself to the pro-
position suggested now. " I feel that
we are really breaking a very salutary
principle that a man if he wants to
exercise his legal rights of vcting, he
must be within the pale of the law
and not outside it. Therefors, on that
ground I am not prepared to accept
the suggestion with regard to persons
under preventive detention.

As I said I am prepared to consider
the question as to whether a candidate,
his polling agents and other agents
who are working for him ar.d who are
not registered as the voters.in that
particular constituency in which they
are present, should be permitted to
vote in that very constituency not-
withstanding the fact that they are
not registered there. But that is a
matter which cannot come under this
clause.

Mr. Chairman: The present rule is
then that they are allowed to vote
wherever they happen to be?

Dr. Ambedkar: If necessary, that
will be provided for separately.

Shri *T. T. Krishnamachari: Sir, I
would like the House to be permitted
to discuss this matter more fully, in
regard to the persons under pre-
ventive detention. At the time the
amendment was moved, we thought
that as a matter of cours2, it would
be accepted. Several Members hold
that the persons detained under the
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Preventive Detention Act under the
Constitution are detained for some-
thing for which they are not responsi-
ble, and Government fight shy of
taking these persons to a court and get
them convicted. And so long as they
are not convicted, they must be held
to be innocent of all crimes. And
therefore, you may not disenfranchise
such a person or those persons whom
the State has not courage cnough to
take to a court of law and get a con-
viction. On a matter like this, the
bulk of the Members of the I{ouse
will be in favour of accepting the
amendment moved by Shri J. R.
Kapoor. It is a matter of princi-
ple. We cannot concede that the
position of persons who have
‘been detained under the Pre-
ventive Detention Act is analogous
to that of a convict merely
because in a country where there is
no preventive detention as such every-
body in jail is treated a convict. If
we do, I am afraid we would be giving
away a fundamental tenet which most
of us hold in this country, that the
Preventive Detention Act is something
fundamentally wrong which has to be
resorted to only in the extreme cases.
It is a matter of principle with many
of us and in view of the importance of
this question we want a separate vote
taken so that we can voice our cpinion
on this matter.

Mr. cnairman: There are two
questions—not only the question
whether these persons should be
allowed to vote.

Dr. Deshmukn: 1 very strongly
support this amendment specially so
far as it refers to the detenus. Some
arguments have already been advanc-
ed by Shri T. T. Krishnamachari and
I will not repeat them. This is a
matter of utmost importance. Un-
fortunately some of the Members have
already complained that even the
existing Governments have no‘ be-
haved very well in this respect and
at Jeast I have certain instances where
for the Assembly elections all manner
of difficulties are put in the way of
people who have been detained in jails
without trial. There are instances of
people who have been detained for 12
or 15 months. There were, among
them, some who were elected on the
Congress ticket and the only suspicion
against themm was that they were
having sympathy for Communists.
Every possible obstacle was put in
their way. 'There are many allega-
tions in this respect....:.

Mr. Chairman: Even
the Assemblies.

of attending
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Dr. Deshmukh: Yes and because they
could not attend the Assemblies as a
result of causes beyond their control,
their absence was considered and
counted against them and their seats
were declared as vacant and when they
offered themselves for re-election,
every manner of obstacle was thrown
in their way so as to deny them the
privilege of standing. Not only that,
but they were prevented from even
correctly nominating themselves for
elections. Under these circumstances
and especially when we are trying to
give the power to Parliament to legis-
late so as to interfere in such matters
and because these persons are not
going to be detained on any other
ground except political or that the
Government is not prepared to see eye
to eye with them—it is absolutely
imperative that they should not only
have the right to vote but they should
have every facility for »ffering them-
selves as candidates. We have had
examples that many Congressmen
during the British rule were elected
as Members of the Assemblies and
other local bodies. We knew the
foreign Government did not throw any
obstacle in the way of these people anc
we should be reaily condemning our-
selves if we do not take care to see
that as much facilities to all these
people who are detained in this fashion
are available to them not only for
offering as a candidate but also for
recording their votes. Whatever
amendment or change is necessary in
this connection should be brought
about.

Mr. Chairman: What about under-
trials?

Dr. Deshmukh: I would like the
amendment to be widened as much as
possible.

Pandit Krishna Chandra Sharma
(Uttar Pradesh): There are two
questions—one is to form an opinion.
The hon. Mover should «uow that it
1s not always possible under the Jail
Rules that a detenu can have access
to newspapers or know all the facts
peyond it. Jail itself is called ‘Jail’
and the world outside is called
‘Dhunia’.

Mr. Chairman: Under the Rules,

newspapers are supplied to the de-
tanees.

ranait Krishna Chandra Sharma:
‘t'he Rule-making power rests with
tne local Government, It is not a
matter of Constitution. It is a matter
o1 rraming rules by the local Govern-
ment with regard to persons in the
jail. One local Government may not
permit the newspapers being supplied
1o them. Secondly one has to form a

21 MAY 1951

People (No. 2) Bill 9211

free opinion. Those facilities are not
necessarily to be available to the man
in detention. The second question
arises as to whether they would be
able to vote freely. (Interruption). The
hon. Member should not try to
behave in a manner that will not be-
fit a Member of this House.

Then it is not only the politicals
alone that will be kept under detention.
Others like black-marketeers are also
likely to be kept under detention and
in their case a free voting would not
be possible for them. Because in
jails there are so many irtluencest-and
we may be very free and independent
here but jail has quite a different
atmosphere and for little things people
say ‘goodbye’ to independence.
forming an independent view is not
possible in detention. Then it will not
always be possible for free voting. On
these grounds I do not think this right
should be conferred on the men under
detention.

Shri A. C. Guha (West Bengal): Sir,
I strongly support this amendment.
I had been in detention for nany
years and I know of scveral cases
where detenus are allowed to stand as
candidates. Under free India they
should be allowed to vote by some
arrangement—either by post or some
other suitable arrangement. In any
case political detenus shouid not be
debarred from standing as -candidates
or even from voting. The Britich
Government was allowing this facility
at least for standing and there should
not be any reason why free India
shoyld not extend this facility. My
friend who preceded me cited the case
that in the British days the pcople
who were detained were better class
people than those who are now in jails.
This is a dangerous and failacious
argument. Now politics is dominated
by party considerations—tcday Con-
gress Party may be in power, tomorrow
another party may be in power.

Dr. Deshmukh: Mr. Sharmma himself
may require this privilege.

Shri A. C. Guha: This argument will
come as a boomerang aga:nst him. So
for our self-interest, in the interest of
the political parties and of democratic
institutions, this provision should be
made.

Pandit Munishwar Datt Upadhyay:
I was surprised at the remarks nof my
hon. friend Mr. Sharma when he said
that the detenus 1n the jail were not
in a position to form any independent
opinion about the things that were
going on in Dhunia. As a matter of
fact when we were in jail in 1942: for
a few months we had no newspapers.
Otherwise "afterwards—even in that
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time—we had a number of papers and
we knew everything about the things
that were happening outside. Not
only that; probably we are inside in a
better position to know aad study
things and we have better facilities to
know of every thing that is going un
outside the jail. To say that these
people have np time and cannot have
an independent opinion nor kncw what
is going on outside the jail is rather
surprising. Also to say that these
persons should have no right even to
vote is equally surprising. They are
only--detained for a certain pericd. r.o
charge of any offence is made asgainst
them and it is very likely that the
grounds on which they have been de-
tained may be found absolutely base-
less or meaningless. To say that such
persons should not even have the right
to vote when ihey are inside the izil
as detenus will be bhirhly improper.
Persons detained wiil be generally
political persons (Interruption) there
may be black-marketzers here and
there, but generally thcy are political
persons who are men of eduvaticon ard
standing. They are persons who will
be personally intercs:ed in elections
and would iike to vnte and may even
like to be candidates. What we are
allowing them is only the right to vote
and if they are denicd that right it
would be highly improper.

It is said that they would not be
independent an8 might be influenced
by the jail suthoritizs We have beer:
in jail and we know how much we are
influenced by any authority. They are
not at all influenced by any jail
authority. Knowing the posilion of
the detenus as we do. {o say that they
should not have the right to vcte,
simply because they are inside the jail
is highly improper.

The other aspect of the question is
whether they should be allowed to
vote by post. Not by post but if some
other arrangement could be devised by
which they can vote it would be better.

Mr. Chairman: I think it has been
sufficiently discussed and no further
argument is necessary.

Shri Satish Chandra (Uttar
Pradesh): Nobody has spoken against
the clause.

Mr. Chairman: It is not necessary.
At least one Member has spoken
against it. But if the House is anxious
to continue the debate I have no
objection.

Shri R. K. Chaudhuri (Assam): If 1
have followed correctly, there are three
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aspects to this matter which we are
considering. One is whether we
should allow the Rajpramukhs the
benefit of this clause, secondly whether
we should allow the wives of the
persons mentioned here to send
necessarily their votes by post and
thirdly, whether we should allow also
the franchise to those who have been
detained under the Preventive
Detention or any other Acts.

As regards the first point I entirely
agree with the Law Minister that the
Rajpramukhs should not be given any
sort of privilege of recording their
votes otherwise than in the ordinary
way. They must understand the spirit
of democracy and jostle shoulders
with the common people at the time
of the elections. It will be for their
own benefit and only in this way they
will be able tc make themselves popu-
lar as democratic leaders in future.

As regards wives, iwo points have
to be considered. I want to know
whether this is an enabling provision
or it is a restrictive clause. I want to
know whether the wives who are not
living with their husbands will have
tre right of recording their votes
without going to the polling booth by
sending their votes by post. Though
they may be with their husbands at
a place away from the pelling station,
I want to know whether they should
be allowed to record their votes by
post or in the ordinary manner. So
far as wives who are residing with
their husbands are concerned—I can
speak frankly since I see no lady Mem-
bers here—even if they are away
from the place of polling they should
not be allowed to record their votes
by post. These are not the days of
the Ramayana, when Sita accompanied
Ramachandra. On account of the
mere fact that they are with their
husbands they should not be zllowed
to record their votes by post. Nobody
compelled them to go with their
husbands to a distant place. So far
as the husband is concerned he is
duty bound under the law to go o a
particular place. Therefore he may be
allowed the privilege. But I do not
think the wife should be allowed to
record her vote by post. Most cf the
Members who have the temerity to
acknowledge the fact will agree that
if the woman is going to exercise the
right of voting she should exercise it
just like any man. There should not
be any special privilege for them. If
they want to record their votes they
should come to the polling beoth and
set an example to the other women
voters.

Shri C. Subramaniam (l}fadras):
How is this relevant to the discussion
of this clause?
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Mr. Chairman: Under (d) of clause
59 the right is given to the wives.

Shri R. K. Chaudhuri: ‘The wives
mentioned in the clause are the wives
of distinguished persons. If they set
an example other women who are
generally shy will also go to the polling
booths. - I would therefore strongly
oppose this pr1v11ege to record votes
by post given to wives.

Under this clause wives of absentee
husbands who are in America or else-
where, are not called upon to record
their votes by post. 'They have the
inherent right of a voter to come to
the polling booth and reccording their
votes. I want to know whether that
is qualified by this clause. The wife
of a person who is exempied under
this section, if she is living near the
polling booth, I want 10 know whether
she also gets that privilege and she is
debarred from going 10 the polling
booth, merely because her hushand is.
away and there will be nobody to
chaperon ber to the booth or she may
be misled and hence she is given the
privilege of recording her vote by post.
If I am a "~ candidate in a particular
constituency, if there is a woman
whose husband is away—whose pri-
vilege is to record her vote by post—
can [ take her along with me to the
polling station and ask her to vote in
my fayour? I hope the hon. Law
Minister will explain this point, and
not laugh it away, as to whether this
clause will stand in the way of my
ensuring that I will get the vote of
that particular wontan voter and I
will be able to take her to the polling
booth.

12 NoonN

The third point is with regard to
detenus. I can quite understand the
strong feeling against some of those
detenus who, we know, were mixed up
in various crimes against the State.
But many persons are detained on
suspicion; many are detained for the
mere sake of interrogation and are
released after one or two weeks. My
question is whether such persons also
will suffer disability and will not be
allowed to record their vote. You
should remember on this cccasion the
well-known saying that you should do
unto others what you wish others
should do to you. Sir, in similar
circumstances we had aiways demand-
ed that we should be allowed to get
the benefit of the votes of the detenus.
We went to the length of saying that
even persons who were convicted and
undergoing imprisonment should not
lose their right to vote merely be-
cause they were in jail. The case of
those who have not been convicted
for any specific offence, or at any
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rate against whom there is no clear
evidence of their complicity in anti-
¢ocial crimes, should be ccnsidered and
they should not be deprived of the
right of voting. I would submit a via
media for consideration. I would say
that in those cases which have not
been submitted to the Advisory Board
and those cases in which the Advisory
Board have not pronounced against
the detenus, in such cases at least
they should be given the right to vote
because there is no conviction against
them nor a report that their detention
is justified.

Shri Sidhva: I want 1o have some
clarification from the hen. Law
Minister. My hon. friend, Mr.
Chaudhuri has drawn™attention to
sub-clause (d) of clause 39. I can
understand a wife who is staying with
her husband oytside India sending her
vote by post, but does this sub-clause
mean that even if the wife is staying
in India and is near the constituency
she will be permitted to vote by post?
I would like to have clarification on
this point. This right should be given
only to women who are outside India,
living abroad with their husbands. It
should not be given to wives who are
living in India—I do not think even my
lady friends here would like to make
such a provision.

Coming to the amendment of Mr.
Kapoor, I entirely agree with that
part of it relating to detenus. We
have always been stating that a detenu
is a detenu, irrespective of whether
the charge against him is political or
otherwise, for instance, blank-
marketing. They are innocent until
convicted. Therefore, you cannot
make a distinction between political
and other detenus by saying that you
would give the right to vote only to
political detenus and not to others. My
point is that a detenu has been de—
tained for certain reasons of suspicion
and therefore until conviction is
ordered that right of voting should
not be denied to him. I remember,
Sir, how when I was in jail I was not
only given the right to vote but when
there was an Assembly session in my
Province the summons was sent to me
in jail by the Governor that I should
attend the session. I did not attend
because that was one of the principles
of my organisation, but we iwere told
that it I wanted to attend all facilities
will be given. I only want to say that
while the previous Government gave
all these facilities it is wrong on our
part to deny the right which was given
to us. The hon. Minister. I ‘hope,
would bear this point in mind and
accept it. If it is not acceptable to
him, I would request him to postpone
the matter for further consideration.



9216 Representation of the

[Shri Sidhva]

I do strongly feel that these detenus
should be allowed the right of vote.
Whether voting should he done in
person or by post is a different matter
which should be considered. I
certainly would like them to record
their votes in person, but if there
-is any administrative difliculty that
can be overcome. By post or in
person, these persons should be given
ithe right to vote. That is my point.
With these remarks I suppoxt that
part of the amendment. I entirely
oppose his amendment that everybody
should be given the right to vcte by
post. Sir, earlier I have asked for
clarification of sub-clause (d) and I
would like to get that clarification
from the hon. Minister.

st wg ;WA awnf o, e
AR F TIAERT $Y 7q 37 FT1 AFGFC
faar 17 @ & 3F A Wga § A
gIT | I8 §A1® I gHIX A faose
2l (Select Committee) 7 srrar
a1 39 AT W IR qAA Fga &)
feamd ¥ ard oY | Sar (F ot o
o fral 7 #g1 g, 3Jav @ 3w
97 W FFT 74T 41 fF FAT AW
FALART W AT FT ATYFIT AT
Y § @ ITR sz (un-
der-trials) 5 #m warg fFar & f5
IT F qe F afuwre T faar sa)

Y fawar : &ifag

A Wg: q W gW 3T §F
SR # ag AMFR W & A W
AHY 18T § & g Y uF W
dlex  (Free Voter) & T &
AT 397 AfgFR T S H ST
gFAr 1 TF W q2T KT A7 4T
g1 & aFar & f5 uF qag T e
fedl qgdr sg 9w A @ AT =
FiEzgddr  (Constituency) =
AR FEH I I F Q¥
gma & 3@ w1 afewr (Voting)
* g X @ A ey ST
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grm, aed fawe (Voters’ List)

F sfaqm 9@ F fod w@T
AN gz N fwm FTT o
f& #t7 Jo3 (Jailor) ar gufedse

(Superintendent) 3a #1 gfasma
F#X @ qifer swax  (Polling
Officer) #a1 ¢ 3@ F1 Y TN
FET M 9 ST fFoag A

fmam 2 o &, ar drad e

oY gr} AR o) § a4 4

At g9 #1 fgaa ¥ sE A

>xA f@m (Election peti-

tion) &%4 &1 Y g% @aAT g1 AT

g Wt TR f6 g IW F I

99§ (Election papers) 3T

ddrders (Manifestoes) 38 &

q & a1 dar wfas ?|F

F g g N fF w39 A

ag sfuee F fzar sma &y feaar

®F T I X IF AT gE APA-

F1 fear a7 Ay g & g fradr

HAE ag FrEAT

st ®o Ao WYX : ¥ g fAAqT
FTAT TgaT g & A d@w A7 av
I ®1 ag 99 AfaFR J| AT 1@
A & T gAY ¥ES g &
fe 97 &1 up & ufue faar s
fF a3 st& AT FJTAT qAR AT

g% |

St Wg: 9T W9 oF Hfawre
WEa g & N9 g Ffyse
W wfeg & & 1 S W7 ST
# d1E J FT AfFT AR FAIT
(candidate) #r axg & 9 =T
gfasre A a1 IgF g9 +% AT
NAF N afge @t arfr § 37 w1 W
WA ¥ @ aifgd) gafeg
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AT fadgw & 5 a8 afuwic ¥ &
AT 4g 99 w@E AX g qF AOA
g A e wifed | & ag wrar
g v a8 aa oA aga fwe Qi
@ gw 7 aifer Aarfuer ¥ tEar €
A F gwwar § fF I gAIT A9
TR F Az T [ ¥ WAg PN AR
%% TG ge¥ qeT §1 (OF qE
% 93m) | R farsga § o
TS | 9T A #1 a8 AfaFIT 37 &
et sfaomw wwAT 93T &¥ Y
WY FH A AR W @ & Ag a9
ferma Y N € @ AT Ew <o
q9 F1 Ffrasnd FA A7 Q1 g
A aga ag war | gafed s
4 guedt w@ar § @ N A saar g
& ag saragifce gy

(English translation of the above
speech)

Shri Bhatt: Sir, I think, many pecuple
will be of the opinion that detenus
should also be given the right of
voting. When this problem was rais-
ed during the Select Committee stage
even then we had to face many ciffi-
culties. The same arguments were
adduced at that time as have been put
forward at present by some onof my
friends that if you want to srant the
right of voling to the detenus then
yvhat stands in your way is not grant-
ing the same rights of voting to the
under-trials.

Shri Sidhva: Grant them.

Shri Bhatt: Therefore, if we grant
the right of voting to the under-trials
and detenus then they will all be-
come free voters and would exercise
their right. What is the meaning of a
free voter? It is possible that a person
of a certain constituency may be in
jail in some other place, then arrange-
ments = will have toc be made for
bringing that person to his own
constituency and the voters’ list will
have to be provided. Besides all this,
you will have to select a particular
Jailor or Superintendent and a Polling
Officer for him. Suppose, all these
arrangements are made, still we will
have to face a third difficulty and it
is that being a free voter he will have
the right of submitting election
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petitions. He would also like to have
all the election papers and manifestoes
concerning the elections. Therefore,
before granting this right to him we
should consider as to what difference
would it make if we do not grant him
this right and the additional difficulties
which the Government will have to
face, if it is granted.

Shri J. R. Kapoor: I would like to
submit that there is no mention of
all these rights in the amendment
moved by me. My amendment stands
only for this that they should be
granted the right of sending their votes
by post.

Shri Bhatt: If you grant a certain
right others follow. We should keep
this in mind that when we grant them
the right of voting and contesting
election as a candidate, then naturally
other things also follow. Therefore, I
submit that we should bear in mnind
all these difficulties while granting the
right to them. [ admit that it will be
difficult to do all this. I think, when
we have made provision for adult
franchise, it would, perhaps, make
little difference if a few thousand
detenus do not cast their votes. (An
Hon. Member: It will make muc_h
difterence). My friend says that it
will make much difference. But, what
an elaborate arrangement you will
have to make for them. It is already
a very difficult job which we are
going to undertake. Therefore. if we
undertake to make all these arrange-
ments for them. our difficulties will
increase enormously. Though. I have
got every sympathy for them, yet I
think. it wi!l not be practicable to do
so.

Shri S. N. Sinha: Just as the ‘wife’
is mentioned in sub-clause (d) of
clause 59. I want ‘husband’ also to he
provided for. Now women have be-
come eligible for government service,
with the result that the concession
should be extended to husbands of
wives employed similarly.

Shrimati Durgabai (Madras): I
heard the hon. Member, Mr. Rohini
Kumar Chaudhuri taking axception to
sub-clause (d) of clause 59, as is usual
with him. He does not study the
clause properly. In this case also he
has not understood the provision at
all. Any mention of a woman, or any
reference to a woman excites him t_o
get up and say something. Even this
has now lost its effect, because it has
become too frequent.

Shri R. K. Chaudhuri: My hon.
friend seems to imagine that I am
always opposed to women and their
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interests. I can tell here this—I do
not know whether she knows it—-thcelat
there are two.wqys of pleasing God:
one by worshipping and another by
being his declared enemy.

Shrimati Durgabai: I do not know
what exception he can take to the
wives of persons referred to in sub-
‘clauses (a), (b) and (¢) being given
the right to vote. Sub-clause (a)
refers to a member of the Armed
quces. A woman happens to be the
wife of an officer serving in the armed
forqes. These armed forces are
stationed at various places and they
cannot leave the station. It is there-
fore only in the fitness of things that
the wife of such an officer should be
permitted to vote by letter or by post.

Shri R. K. Chaudhuri rose—

Shrimati Durgabai: I am not going
to give way. :

Shri R. K. Chaudhuri: On a point
of information.

_ Mr. Chairman: Order, order. This
is not fair.

Shrimati Durgabai: If he objects to
the wife of the officer of the armed
forces being given this right, he will
be opposing his own principle and
contradicting his own ideology. It only
shows that he does not want the

wives to be with their husbands. It -

is only to save this, that this provision
is made.

The second category (b) is the wife
of a person holding any office in lndia
declared by the President to be an
office to which the provisions of sub-
section (4) of that section apply.
They are essential services, where a
person is not expected to leave the
station. In such a case his wife is
enabled to vote by post.

The third category (c) is the wife
of a person who is employed under
the Government of India in a post
outside India. I do not krow what
objection he can have to this. Does
he want that a wife should leave a
person and come to vote?

Dr. Ambedkar: I think I could set
matters right?—at any rate put them
in a proper perspective so that .the
House may come to its own conclusion.

I first of all wish to dispose of the
point with regard to sub-clause (d) of
clause 59, relating to wives. I think
in order to understand what exactly
sub-clause (d) seeks to do, it is
necessary to go back to section 20 of
the Representation of People Act.
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Section 20 of that Act deals with the
Question of the meaning of the words
ordinarily resident”. What is the
meaning of the words “ordinarily resi-
deqt ? ’Now, the words “ordinarily
resident” are quite clear with regard
to ‘persons who are residing in India.
But with regard to persons, for in-
stance, who are in the armed forces
of the Union and who under the Army
Act and Regulations can be trans-
ferred from one place to another,
they cannot be presumed to have any
particular fixed place of residence.
They are in one place for a few
months. They are then transferred to
some other place. They are there for
a few months and again they are
transferred. They are so to say a
mobile force with no particular attach-
ment to any particular area. In that
case, the question arises as to what
is to be their constituency.

Similarly, there is another class of
people who are employed in the service
of the Government of India outside
India. In regard to these persons the
provision that is made in section 20 of
the Representation of People Act is
this: that option would be given to
them to make a statement as to which
constituency they regard to be their
constituency and whatéver choice
they make is accepted by the Registra-
tion Officer for the purpose of record-
ing their names in the electoral roll.
That is the position.

Obviously along with that the
question of wives of such persons also
arises, because they are also some-
times living with their husbands who
are either in are armed forces of the
country or in the services outside
India. Just as the question arises
with regard to the males who are
employed, the question also arises
with regard to their wives. The
answer given in section 20 is that the
constituency of their husbands shall
also be deemed to be the constituency
of the wives. Consequently it is
necessary to make a provision for vot-
ing by postal ballot with regard to the
wives also.

Shri R. K. Chaudhuri: If the wife is
here in India?

Dr. Ambedkar: If the wife is here,
that will be the constituency, because
she will be entered in the electoral
roll independently of the provisions
contained in section 20 of the Act.

Suppose she is outside and her
husband selects a particular consti-
tuency. If the husband has a right to
vote by ballot. obviously the wife
mnst be given the same right and I
do not see any reason why my hon,
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friend Mr. Chaudhuri got so excited
over such a simple proposition.

.Shrg R. K, Chaudhuri: Supposing the
wife is employed? Will the husband
get the same privilege?

Dr. Ambedkar: That is a contingency
that may arise.

Now I am’ coming to the question
of detenus. Personally, 1 do not
mind saying that I have a great deal
of sympathy with the proposition that
no person in India who has got the
right to vote should not be free to
vote. But I would like the House to
consider what actually we could do in
order to ensure that the detenus will
be able to vote. There are three
possible ways of doing it. One is this
that we have to set up a polling
station in each jail so that all persous
who are placed in that particular jail
may have the right to vote and to
constitute the Jailor either the
Returning Officer or the Presiding
Officer or the Polling Officer. That is
one way of doing it. The second way
is that we should allow the detenus
to be taken to the general polling
booth, undoubtedly accompanied by
police, and probably handcuffed and
taken out of the jail walking two or
three miles. And the third way
would be by the postal ballot.
Obviously it would be very difficult in
my judgment to constitute a polling
station in each jail, because there may
be in some jail quite a large number
of detenus, in some other jail there
may be one or two, in some there
may be none.

The Minister of State for Parlia-
mentary Aflairs (Shri Satya Narayan
Sinha): It will be possible.

Dr. Ambedkar: I think the Home
Minister might he in a better position
to enlighten the House as to how it
could be done.

Shri Satya Narayan Sinha: I have
consulted the HHome Minister.

Dr. Ambedkar: With regard to the
second method I do not think that any
detenu would like the alternative of
being taken under police escort, hand-
cuffed and paraded for a distance of
two or three miles.

Mr. Chairman: Why two or three
miles? If®may be fifty miles or more
because the constituency may be very
far from the jail.

Dr. Ambedkar: That is another diffi-
culty. The only other . method that
is. therefore left for consideration is
the postal ballot. I want to point out
what is likely to happen under the
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postal voling system. It is quite
obvicus that the ballot paper will
have to be distributed a long time
before the date of polling lakes place.
For that purpose the Election Com-
missioner will have to write a circular
to the various Jail Superintendents to
find out how many detenus there are
under their custody and in accordance
with the information so obtained he
will, on the estimate made on that
day—this is important—distribute the
ballot papers. The circular must
certainly go to the Jail Superintendents
at least some time before, may be a
month or three weeks before the
actual polling takes place, and then
accordingly the ballot papers may be
sent to the Jail Superintendents to be
distributed to the various detenus
under their custody. The question
that the House has to consider is this:
what is to happen to the detenus who
are brought into jail custody between
the date on which this enquiry is made
and the date cn which the polling
takes place? Obviously there could
be no ballot papers in respect of them
because the ballot papers would have
been sent to the jailor on the basis of
the estimate that he has submitted
on that particular day. It may be that
after- that date is over fifty more
detenus are sent to the jail. They are
there. Therefore, by adopting this
system of postal ballot you are nct
giving etfect to a general desire that
every person under detention should
get the right to vote. (Interruption).
Most of them will get, but some will
not. If you are keen that every person
who is under detefftion shall get an
opportunity to vote...

Shri J. R. Kapoor: So far as is
physically possible.

Dr. Ambedkar:...... that purpose is
not going to be carried out. There are
some people who are bound o be
omitted. And it is perfectly possible,
so far as I can imagine, that the
number of people who may be sent
under preventive detention after or
just nearer the time when the polling
takes place may be much larger
than before. I do not want to anti-
cipate anything, but my fear is that
this sort of thing may happen. There-
fore you are really not making a pro-
vision which is, shall I say, either
fool-proof or knave-proof. (Inter-
ruption). This matter really has
been raised without reference to
the clause. This matter can arise
only under clause 61 because there is
a specific provision in sub-clause (3)
of it. It cannot come under clause 39.
Sub-clause (5) of clause 61 says that
“No person shall vote at any election
it he is confined in a prison, whether
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under a sentence of imprisonment or -

transportation or otherwise, or is in
the lawful custody of the police, or is
subjected to preventive detention...”.
Therefore, if any amendment is to be
made, it must be made to sub-clause
(5) of clause 61. I think this matter
1559 quite outside the scope of clause

Shri Sidhva: If we pass it, it will
go under 61.

Dr. Ambedkar: How can we pass it
now? 1 have told you what difficulty
is likely to arise. If notwithstanding
it you want it to be done, it is a
different matter. It is not a matter of
conscience with anybody. I do not
know what arrangements Government
can make.

Shri Bharati (Madras): One difficulty
is that some of them may be illiterates.

An Hon. Member: They are too
literate!

Dr. Ambedkar: I have only pointed
out the administrative difficulties. If
supposing for instance there is a very
large concentration of detenus in a
particular jail, and a candidate comes
to know that a good many of them
are illiterate and not able to sign, it
is perfectly possible that he ray
approach the jailor and say “Get these
things signed for me”.

Shri Sidhva: There are so many
officials. There is a Superintendent.
jailer and so many, officials are there.
Should we assume that all of them are
going to be corrupt?

pr. Ambedkar: If the evil exists on
a small scale, should we tolerate it on
a rarge scale? (Interruption).

stveral Hon. Members: Put it to
vote.

mr. Chairman: Order, order.

shr1 'r. N. Singh (Uttar Pradesh):
1 would like the Law Minister to
explain as to what will be the positicn
of a husband whose wife is employed
outside, in government service. and
whether he will exercise the right of
vote or not?

vr. Ambedkar: So far as the law
is—my women friends in the House
,will torgive me—the husband does not
carry the status of the wife; it is the
wife that carries the status of the
husband.

I cannot consent to this kind of
irregularity. I said there is a regular
clause for it, namely 61(5). When
you want to move an amendment, move
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an amendment to that. But there is
no text of amendment before us.

Mr, Chpirman: There is an amend-
ment which has been moved. This
amendment has not been ruled out of
order. At the same time the
acceptance of this amendment involves
two thlqgs, not only the right of voting
but voting in a particular manner,
that is by postal ballot. Therefore,
even if this amendment is not accepted
by the House it would not preclude
its consideration under clause 1. So
I would rather prefer, if the House
agrees, that it may be taken under
clause 61.

Shri J. R. Kapoor: May I submit
that I have tabled an amendment to
the same effect under clause 61 also?
But if I have tabled an amendment
there also it is because I consider it
necessary that the amendment here
also  should be made. The other
amendment is a consequential one.
Because clause 59 relates to the manner
of voting and clause 61 relates ‘o the
right to vote. Now, if we do not
accept this amendment under clause
59, the eflect of this would be that we
are not enabling the Government to
make any provision for laying down in
what manner 3 detenu would vote.
That means that a detenu, if at all he
is entitled to vote under clause 61
will have necessarily to be taken in
person tn the polling booth. If my
amendment is accepted, it will mean
that the Government will be seized of
the pcwer to make rules laying down
in what manner the detenu shall vote.
When we come to clause 81 the follow-
ing words occurring in sub-clause (3)
“or is subjected to preventive detention
under any law for the time being in
force” should be deleted there.

Mr. Chairman: Order, order. Un-
less and until we succeed in getting it
established that the detenu has a right
to vote we cannot do anything. ‘The
manner how he would vote swould
naturally come after that. In the
present arrangement. clause 59 pre-
cedes clause 61. So. it would be better
first of all if the House establishes
that a detenu has got a right to vote.
Thnen the question will arise how he
should vote. If the House is o!.the
opinion that the detenu has the right
to vote. then the Government shall
have to make some arrangements as
to how he should exercise the vote.

Shri J. R. Kapoor: But not without
this law authorising the Government
to make any such arrangement.

Mr. Chairman: Order, order. Let
us hear the hon. Minister.
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Dr. Ambedkar: If the House adopt-
ed it, what I would do would be to
delete the last sentence, namely “or is
subjected to preventive detention under
any law for the time being in force”
and then say “that for purposes of
enabling persons under preventive
detention to cast their votes, the
Government may make provision
either by establishing polling stations
or by ballét paper” or put something
like that.

Shri J. R. Kapoor: The other course
will be to take clause 61 and then
clause 59.

Shri T. T. Krishnamachari: It does
not preclude this House from deciding
on the amendment proposed by Mr.
Kapoor because the acceptance of the
amendment will naturally involve a
deletion in clause 61. I am afraid
that the hon. Law Minister is talking
about something which is not practi-
cal politics. Nobody wants polling
stations in a jail. What we feel is
that a detenu will have to vote in re-
gard to an election somewhere far
away from the jail and the only
method by which he can possibly do
so will be by a postal ballot and if
that principle is accepted, the only
thing to do is to accept Mr. Kapnor’s
amendment if the House so chooses.
Then we may take up the consequential
amendment of the deletion of the
words in clause 61 for which he has
given notice of an amendment. ‘The
procedure is quite right. I think you
can put Mr. Kapoor’s amendment to
vote...

An Hon. Member: What about the
illiterate voters?

Dr. Ambedkar: I would prefer this
matter to be considered under 61 (5)
which is more direct rather than to do
it in this indirect fashion.

Mr. Chairman: I think that so far
as the right to vote is concerned, first
of all ‘it should be established by the
House. As Mr. T. T. Krishnamachari
pointed out there is no rule precluding
us from considering clause 59, because
the acceptance under clause 59 also
establishes two things, namely, the
right to vote as well as the right to
vote in a particular manner. All the
same it is an accepted principle that
before we take to the latter course, it
would be better to get the right to
vote established. Then the Govern-
ment shall have to prescribe the
manner in which that right is to be
exercised. Then when the amendment
comes in, it will be right for us to say
whether the particular mode which the
Government proposes for obtaining the
vote of the detenu is proper or not.
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We shall have occasion then to con~
sider whether establishing polling
stations or the voting by postal ballot
would be a preferable method. Then,
we shall have occasion to agree to
that method. I think Mr. Jaspat Roy
Kapoor has already agreed that this
may be taken up when we consider
clause 61.

Shri ~T. T. Krishnamachari: My
suggestion is that the House should
decide this matter. If you think tbat
the House had better decide clause 61
first leaving clause 59 without being
decided on now, I am quite agreeable
to that. But, we do not want this
House to leave it to the tender mercies
of the mover of the Bill either to rnove
a similar amendment or not. We
would like clause 61 to be disposed of
first before clause 59.

Mr. Chairman: Order, order. It is
not right to suggest like that, because
the matter is in the hands of the Chair.
The Chair has to find which thing
has to be moved first and which thing
next. The Mover has expressed his
sympathy with the amendment. Why
should it be said that the matter be
left to his tender mercies?

Shri J. R. Kapoor: I would submit
that there does not seem to be any
difference of copinion with regard to
the acceptance of the principle of my
amendment. So, I would say nothing
on that. The only question is how
the substance of it should be incorpo-
rated, and where. I would submit,
Sir, that it would simply not fit in
in clause 61 for the simple reason that
there seems to be some mis-
apprehension, if I may say so, with
all respect to hon. Members, that
clause 61 confers any right. It is
nothing like that. The right to vote
already exists under the existing
statutes. Clause 61 is a disqualifying
clause. It does not confer any right
of voting. It takes away the right of
voting from certain persons who are
enumerated in clause 61. A detenu
per se, in his own right has the right
to vote. The only question is whether
he should be deprived of that right or
not. When we come to clause 61, we
shall see that he is not deprived of
that right. Or rather, when it is said
that he is being deprived of his right,
we shall see that the deprivation of
his right is not incorporated in clause
61. But, here, we must specifically
provide for that because here we are
laying down the procedure by which
various classes of persons are enabled
to vote, and this is the proper place.

Mr. Chairman: Order, order. The
point is absolutely clear. There is no
aispute about that. The right of vot-
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[Mr. Chairman]

ing and the method in which the vote
will be recorded, are the two matters
before the House. There is provision
in clause 61 which takes away the
right of a detenu. We have first to
see whether we succeed in seeing that
that right is not taken away. Then
the question will arise as to the method
in which that vote is to be recorded.
Then we can revert to clause 59, to
see whether we can adopt this method
of recording their vote or the other
methods suggested by the hon. Law
Minister.

With the concurrence of the hon.
mover of the amendment, I am not
putting this amendment to the House
now. We can come back to clause 59
again if necessary.

Several Hon. Members: All right.

Mr. Chairman: I shall put the other
amendment to the House. No. 396.

Shri Shiv Charan Lal: About that.
I want clarification on one point.

Mr. Chairman: All the points have
been clarified.

Shri Shiv Charan Lal: The hon.
Minister while replying to amendment
No. 396 said that this is not the place
for bringing in the candidates, their
election agents and polling agents. My
submission is that the heading of this
clause is ‘‘Special procedure for voting
by certain classes of persons” and I
think this is the proper place to bring
them in.

Mr. Chairnsan: The hon. Member
will realise that herein the special
procedure is given for postal ballot.
The hon. Minister has already explain-
ed that this is not the proper method.
It is for the hon. Minister to make
provision somewhere to see that these
persons get the right to vote.

Dr. Ambedkar: If my friend wanis
an explanation, I would like to give
this explanaticn to him. This clause
50 makes special reference to pro-
vision for voting by postal ballot by
certain persons. It does not take
away the right of the Government or
the Election Commissioner to make
provisions by rules for the method of
voting of some other classes of people.
If he wants specifically any rule. he
can do so when we come to clause 167
where power to make rules is given.

Mr. Chairman: I shall put amend-
ment No. 396 to the House.

Shri J. R. Kapoor: I would request
you, Sir, to put it in parts separately
(f) and (8).
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Mr. Chairman: The question is:

After part (e) of clause 59, add tne
following new part:

“(f) the candidates, their election
agents and polling agents;”.

Shri J. R. Kapoor: The Ayes have it,
Sir.

Mr. Chairman: I will again put it ta
vote.

Shri J. R. Kapoor: Sir, most of the
. Members have not understood what
is being put to vote.

Dr. Ambedkar: This matter will ba
provided for separately, and I do not
understand why my friend should
insist on introducing this ciause for
the purpose of postal ballot.

Shri J. R. Kapoor: Then I take il
that it will be provided for somewhere
else?

Mr. Chairman: Then I thini the hon.
Member wants to withdraw his amend-
ment?

Shri J. R. Kapoor: Yes, on that
assurance. 1 beg for leave to with-
draw my amendments.

The amendments were, by leave.
withdrawn. :

Mr. Chairman: The amendment is
withdrawn, subject to our rlght to
revert to clause 59, if the right is
established in clause 61. We shall
consider this amendment subsequently
The amendment is held over.

Shri T. T. Krishnamachari: There ie
no point in proceeding with it now. It
may be held over.

Clause 60.—(Prevention of personation)

Shri Shiv Charan Lal: I want tc
move my amendment No. 120 in the
Supplementary List 1, asking fo: the
deletion of the clause.

Mr. Chairman: That is a negative
amendment. :

Shri Shiv Charan Lal: Then I shall
only speak on the clause.

This clause 60 requires the finger
of the elector to be marked by some
ink when the ballot paper is given to
him. This is a new thing we are going
to introduce in our country pqq it
is something unknown in any civilised
State in the world. Every voter going
to the polls has to get his thumb
marked by some ink. This will be a
very odd thing and the civilised world
will laugh at our country and say that
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the voters here are such unreliable
people, such dishonest people and such
backward people that they have got
to get their thumbs marked so that
they may not ask for the ballot paper
again. This will be a slur on the good
name of our country and there is no
need for it at all. There has been no
such provision in our country till now
and I do not think there is the slightest
need for it even now. So we neced not
have this clause 60. N

Shri T. T. Krishnamachari: The
position seems to be that the hon.
Member has not understood the impli-
cation of clause 60. We are now
experimenting with adult suffrage and
we are not having registration of
voters followed by giving them identi-
fication cards. I believe certain State
Governments contemplated taking
photographs of votérs and giving them
identitication cards, but the cost in-
volved was tremendous and so we
have to make some other arrange-
ments. False personation is an inevi-
table factor associated with votings,
especially when such huge numbers
are involved and so we have the
method suggested in clause 60. There
is nothing wrong about it, when the
rich man and the pcor man have all to
get their thumbs marked. There is noth-
ing infra dig about it. Because of our
poverty as a country we cannot give
registration or identity cards to every-
body and you cannot expect every
voter to sign in a particular place
either for purposes of identification as
many would be illiterate. So we have
this device—a temporary expadient as
I hope—during the first two or three
elections. There is no use importing
sentiment into this matter. It is just a
wholesome provision against
impersonation which is a common
feature in all elections where such
large numbers are involved. Dis-
honesty has to be provided against
and if for that purpose we have to put
ourselves to some inconvenience, I do
not think there is anything seriously
wrong. The arguments that have been
quoted in support of the amendment
to delete this clause are made wholly
without considering all aspects cf the
situation. Therefore 1 support the
clause as it stands.

Mr. -Chairman: The questfon is:

“That clause 60 stand part of
the Bill”.

The motion was adapted.

Clause 60 was added to the Bill.
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Clause 61.—(Right to vote)
Amendment made:

In sub-clause (5) of clause 61, omit
the ‘words “or is subjected to pre-
ventive detention under any law for
the time being in force”.

—[Shri J. R. Kapoor]

Dr. Ambedkar: The House should
also take into consideration what I
stated that although postal ballot
appears to be the easiest method to
adopt, as I said, unless clections are
to be indefinitely postponed, we will
have to make some provision for
administrative difficulties and not being
able to give ballot paper to everyone.
That has to be borne in mind. What
I thought was,—as I am not in a
position to at once suggest an amend-
ment which would give the persens
under preventive detention the right
to vote and also to meet the
administrative difficulties,—I wanted
to put it to the House whether it would
not be desirable to deal with this
matter under clause 167 which gives
power to make rule.

Mr. Chairman: Two courses are
open—either it may be provided in the
rules or since the amendment of Mr.
Kapoor is before the House, any
amendment to that may be moved.

Dr. Ambedkar: What I wanted to
say was this that some such words
‘us far as practicable’ would be
necessary. The words ‘as far as
practicable’ do not occur in any of the
clauses of 59.

Shri T. T. Krishnamachari: The
clause itself reads like this:

“Provision may be made by
rules made under this Act”.

" There is nothing mandatory about
it.

Dr. Ambedkar: My point is under
this rule it would be obligatory to
provide a ballot paper for everyone of
the voters who is covered by this
while so far as detained persons are
concerned, on account of the diil-
culties that I have mentioned it may
not be possible to provide a ballot
paper for everyone. OQtherwise the
detenu may file a suit. :

Mr. Chairman: Supposing the words
“so far as practicable” are put in here
along with the amendment.

Dr. Ambedkar: I do not *hink the
words “so far as practicable” should
be made applicable to any of the other
categories specified, because it is
possible to provide a ballot naper for
every one who comes under these cate-
gories. Only in regard to this
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[Dr, Ambedkar]

category of the detenus it may not be
possible,

Mr. Chairman: Then it shall be held
over and the hon. Minister may
consider the point. We shail take it
up when the Bill is taken up next.

Shri T. T. Krishnamachari: You have
not put clause 61 as amended to the
House, Sir.

Mr. Chairman: The question is:

“That clause 61, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 61, as amended, was added
to the Bill.

Clause 62.—(Method of voting)
Shri Sonavane: I beg to niove:

To sub-clause (1) of clause 62, add
the following Proviso:

“Provided that in a nlural-
member constituency where the
seats to be filled include one or
more seats reserved for the
scheduled castes or for the schedul-
ed tribes, every elector shall
distribute his votes in such a way
that the number of votes rast in
favour of candidates belonging to
the scheduled castes or the
scheduled tribes is equal to the
number of seats reserved for the
scheduled castes or the scheduled
tribes, as the case may be.”

This amendment is very important
inasmuch as clause 62(1) as it stands

enables a voter in a plural-member’

constituency to give both or all his
votes by distributing them to such of
the candidates who do not cantest the
reserved seats. I would illustrate my
point. When a seat is reserved in a
plural-member constituency there may
be two candidates for a reserved seat
and two candidates for a non-reserved
seat. If a voter has to vote under the
existing provisions it will be possible
for him to give both of his votes, one
each to the candidates who are not
contesting the reserved seat or wice
versa. The voter can also exercise or
distribute both his votes to the candi-
dates who are contesting the reserved
seats. This provision fails to provide
for the principle of joint electorate.
It might so happen that every voter
might give his votes either to the
candidates contesting non-reserved
seat or to the candidates for the reserv-
ed seat. To avoid this and to adopt
the principle that wherever there is a
reserved seat in a plural-member
' constituency one vote should
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necessarily be given to a candidate
contesting the reserved seat and the
other vote should necessarily be given
to a candidate contesting a non-
reserved seat, I have hrought this
amendment before the House. Sir, we
have already cast off separate electo-
rates and have introducad the
principle of joint electorates. If my
amendment is accepted I am sure it
will be a further step towards unity
between the various sections of the
public; by laying down that a Schedul-
ed Caste or Tribe candidate should
also get enough general votes and
vice versa we will be introducing
closer co-operation and contact
between the candidates and the
different sections of voters. T1his will
be an objective and it will be in the
fitness of things whereas if the
present provision is allowed to remain
this objective may not bhe achieved.
The Scheduled Castes candidates may
not get enough non-Scheduled Caste
votes. I know that even then one
candjdate will be elected if he wins a
majority or is returned uncontested,
but the aim which I have laid before
the House in my amendment will not
be achieved.

Sir, I would commend wmy amend-
ment for acceptance of the House.

Mr. Chairman: Amendment moved:

To sub-clause (1) of clause 62, add
the following Proviso:

“Provided that in a plural-
member constituency where the
seats to be filled include one or
more seats reserved for the
scheduled castes or for the
scheduled tribes, every elector:
shall distribute his votes in such
a way that the number of votes
cast in favour of candidates be-
longing to the scheduled castes or
the scheduled tribes is equal to
the number of seats reserved for
the scheduled castes or the
scheduled tribes, as the case may

be.”

st TR worn? ;TR o,
St S A o g T &,
39 ¥ ag a7 gl f& Y s
doxe, (Joint electorate) ®T
fafafes (principle) &, a|@ wra
AT A @I (joint
election) # og TF &1 W F A
sarar ey 1A & coee- A w-
zgf (Plural-Member Consti-
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tuency) ¥ agi xg Twm f¥ qw
Wiz (vote) M e 3w frayw d=
(reserved seat) ¥ #¥ydz (can-
didate) #t ¥ afgd Rk gEw
Az 99 IR A fear s S
wmfcode @i (non-reserved
seat) ! ®w (contest) *T @I
g, A guw # Ifag A § 1 W
aegs Fwe  (scheduled caste)
a1 §7g® vz (scheduled tribe)
I A AT AG AA &, AT FA AW
g, @ Wt diwgw giEa A W He
(seat) festq (reserve) &, agar
Ig &I fafr 1 >feT s 3@
# ag Fgr A9 & q@ AW A
g axg feeflsge (distribute) #t
g1 ag quie dlz (separate seat)
gt wifgg, sam= e (joint
geat) gl & wwdl| I F¥ W
§ f7 ugg® FE A1 AW FEA
Fqg W I T IR A ARE
ferae g & awae & ag dwRY
FIEY FZT oW gHaAT §  fF AT AR
39 7 QA AT A QAN 39 J AGEATAA(
T3 A afg qar Fgr AT qq Q@ Irw
fror 3w FRE I@ FT IS H
(general seat) F=Zw (contest)
FE@ F qEr RN A IA FT 77
g (right) f ag saw@ de 7
FREE FI ST GHATE AT JATT
AT 3T IIT F BATS H T FTAA
e § A aEd f g afgy
@ omr qavew Af Jw swAar
Ffgd St wdAT adF AR FEg-
WEAT § 4 AT QAR A
i@ IEE, a¥ge T & foq
WATTE § FEAT 1 AT e §
ff qF @ a1 ag ®w Az N @
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o N Trgw gow N WD e ford
flz & aft g A s A fas
T, @ % fodr ak g die
A WY gfes w7 dm wafwd
ar @t §7%c dre (separate seat)
T A wfge, varre Pz (joint
seat) ¥ ax aft § wwar1 W<
AT TS FI+ AT 7 oqr2r drx
WA A ] A afawc Aex Awq
W, 39 F o @e ¥ foq
gfwr ok amgdo  (non-
Harijan) svfieac @14t o5 @<
W W@l Tfgd A wc ghem
ST A ANed A5 qwAt s
dra gRET @ 99 w1 aA-gfea
AW F N A g it Ak ag
WA T @I I AR g
™ A A wiar § A FzgeE wre
AR AT 154 A} o frads Az
g T|a @ M fa>n A

(English translation of the above
speech)

Shri Ramraj Jajware (Bihar): Sir,
the amendment of Shri Sonavane
entails the hidden danger of frustrat-
ing the very principle of joint
electorate. In my opinion it is not at
all fair in joint elections to keep this
condition that in a plural-member
constituency one vote should definitely
be given to the candidate who stands
for the reserved seat and the other
one to the candidate who would be
contesting elections for the non-
reserved seat. Even if the candidate
from scheduled castes or scheduled
tribes would not get votes, or suff-
cient votes, he would at least get the
seat which would be reserved for the
scheduled tribe. But in case he is
called upon to distribute his vote in
this manner, then it should certainly
be a separate seat and not a joint one.
How could it be possible that the
number of votes cast in favour of the
scheduled castes or scheduled tribes
candidates would be equal to the
number of voters of the reserved seat?
How can a voter be advised tn give
his vote this way or that way? It
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[Shri Ramraj Tajware]

will only cause bitterness among
people. And it it is done it would
only produce obstacles in the way of
a popular scheduled caste candidate
in contesting elections for the general
seats. Not only this much but his
right to contest elections for the
general seats and win them would
also be nulliffled. Keeping this in
view, I thihk, Shri Sonavane shculd
realize that he should not move such
an amendment which may result in
accelerating communal differences
and bitterness, arnd which might
prove dangerous for the scheduled
tribes or scheduled castes themselves.
My impression is that even if he does
not get sufficient votes after contest-
ing for the general seat, he would at
least get the seat reserved for the
scheduled tribes. And in case he
gets sufficient number of votes while
vontesting for the general seat then he
would be elected on baoth the seats,
the general as well as the reserved
one. We should therefore declare it
a separate seat, because this procedure
cannot be followed with respect to a
joint seat. And if the number of
seats would be more in a plural consti-
tuency the voters only will have a
right to give vote in the manner they
.ike; of course the Harijans and the
non-Harijans should have an equal
footing for contesting elections for the
general seat. In case the voters think
that the Harijan candidate is a proper
one and is capable, he will get votes
of non-Harijans too and will be clect-
ed from that constituency. But in
case he does not poll more votes then
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also he would be entitled to get the
second seat that has been reserved
for the scheduled castes and scheduled
tribes. .

1 pM.

Dr. Ambedkar: I am not prepared
to accept this amendment.

Shri Sonavane: I beg for leave to
withdraw my amendment. .

The amendment was, by leave, with-
drawn.

Shri J. R. Kapoor: I beg to move:

For sub-clause (2) of clause 62,
substitute the following:

“(2) If an elector gives more
than one vote to any one candi-
date in contravention of the
provisions of sub-section (1), both
the votes will be rejected.”

Dr. Ambedkar: This matter was
considered at great length in the
Select Committee.

Shri J. R. Kapoor: Many a thing
was very seriously considered by the
Select Committee. But you ind what
that careful consideration has ccme
to when the report is scrutinised here.

I would, therefore, like to argue it
out.

Mr. Chairman: The hon. Member
will do it tomorrow.

The House then adjourned till Half
Past Eight of the Clock on Tuesday, the
22nd May, 1951.





